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12.50 hrs.
*DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1969-70

MR. SPEAKER : The House will now
taeke up discussion and voting on 1the
Suppl y D ds for grants in
respect of the Budget (General) for 1969-70,
for which 1 hour is allotted.

DEMAND NO. 5—DEFENCE SERVICES,
NON-EFFECTIVE
MR, SPEAKER 1 Motlon Moved 1

“That a supplementary sum  mnot
exceeding Rs, 1,85,00,000 be granted to the
President to defray the charges which will
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come In course of payment during the year
ending the 31st day of March, 1970, In
respect of ‘Defence services, Non-effective’.”

DemaND No. 16—Union Excise DuTieEs

MR. SPEAKER : Motion Moved :

“That a Supplementary sum not
exceeding Rs,  27,46,000 be gianted to the
President to defray the chhrges which will
come In course of payment during the year
ending the 3ist day of March, 1970, in
respect of *Union Excise duties'.”

Demanp No. 19—Auvpit

MR. SPEAKER 1 Motion Moved :

“That a Supplementary sum  not
exceeding RS 20,00,000 be granted to the
President to defray the charges which will
come in course of payment during the
year, ending the 3lst day of March, 1970,
in respect of *Audit’.'

DeManD No, 20— CURRENCY AND
COINAGE

MR, SPEAKER 1t Motion Moved :

“That a Supplementry sum not exceed-
ing Rs. 35,000,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of

LRTY

‘currency and colnage’.
DEMAND NoO. 21—MINT

MR, SPEAKER : Motion Moved :

“That a Supplementry sum not exceed.
ing Rs. 4,48,000/- be granied 10 the Presi-
dent to defray the charges which will come
In coursc of payment during the year ending
the 31st day of March, 1970, in respect of
‘mint’."”

DeMAND No. 23 —PENSIONS AND OTHER
RETIRMEN1 BENEFITS

MR, SPEAKER : Motion Moved :

“That a Supplementary sum oot exceed-
ing Rs. 47,65,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 3ist day of March, 1970, in respect of
*‘Pensions and other Retirment benefits’."”

*moved with ghe recommendations of the Pregldent,
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DemAnD No. 24—0Pium

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 1,08,17,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Opium’.”

DEMAND No. 25—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF FINANCE

MR, SPEAKER ;. Motlon moved :

““That a Supplementary sum not exceed-
ing Rs. 1,000/ be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1970, In respect of
*Other Revenue Expenditure of the Ministry
of Finance',”

DEMAND NoO. 26 —GRANTS-IN-AID

TO STATE AND UNION TERRITORY

GOVERNMENTS

MR. SPEAKER 1 Motion Moved,

*““That a Supplementary sum not axceed-
ing Rs. 15,34,00,000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 3Ist day of March, 1970, in res-
pect of ‘Grants-in-ald to Siate and Unlon
Territory Governments®,”

Demanp No. 29— MinistrY of Foob,
AGRICULTURE, COMMUNITY
DEVELOPMENT AND Co0-OPERATION

MR, SPEAKER : Motion moved 1

*“That a Supplementary sum not
exceeding Rs. 5,62,000/-be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in
respect of *Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."

DEMAND No. 33—OTHER
REVENUE EXPENDITURE OF
THE MINISTRY OF FOOD, AGRICULTURE,
CoMMUNITY DEVELOPMENT AND
. COOPERATION

MR. SPEAKER : Motion moved :
“That a Supplementary sum not
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exceeding Rs, 12,21,60,000/ be granted to
the President to defray the charges which
will come in course of payment during the
year endlng the 31st day of March, 1970,
in respect of ‘Other Revenue Expenditure of
the Ministry of Food, Agriculture,
Community Development and Co-opera-
tion"."”

DEMAND No. 34 — MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR. SPEAKER ; Motion moved )

*“That a Supplementary sum not
exceeding Rs, 10,33 000/- be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1970, in
respect of *‘Minlstry of Foreign Trade and
Supply".”

DEeMAND No. 37—OTHER REVENUE
F XPENDITURE OF THE MINISTRY OF
FOREIGN TRADE AND SUPPLY

MR, SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs, 15,53,000/-be granted to the President
to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1970, in respect of *‘Other
Revenue Expenditure of the Ministry of

Forelgn Trade and Supply’,
DEMAND No. 40—PuBLIC WORKS
MR, SPEAKER : Motion moved

“That a Supplemcntary sum not exceed-
ing Rs. 271,94,000/- be granted to the
President to defray the charges which will
come in rourse of payment during the year
ending the 31st day of March, 970, in res-
pect of ‘Public works'.”

DeMAND No. 42—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT

MR, SPEAKER 1 Motlon moved :

*““That & Supplementary sum not exceed-
ing Rs, 10,00,000/- be granted to the Presi-
dent to defray the charges which will come
In course of payment during the year ending
the 31st day of March, 1970, in respect of
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‘Other Revenue Expenditure of the Ministry
of Health and Family Planning and Works,
Housing and Urban Development.” *

DeEMAND NoO. 43 —MINISTRY OF
HOME AFFAIRS

MR. SPEAKER 1 Motion moved :

“That a Supplementary sum pot exceed-
ing Rs, 8,60,000/- be granted to the Presl-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
"Minlstry of Home Affalrs'."

DEMAND No. 44—CABINET

MR. SPEAKER : Motion moved 3

“That a Supplementary sum not exceed-
iog Rs. 4,90,000/- be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1970, in respect of
*Cabinet’.”

DEeMAND No. 46—POLICE
MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 9,49,46,000/- be granted to the
Presldent to defray the charges which will
come In course of payment during the year
ending the 31st day of March, 1970, in res-
pect of ‘Police”.”

DEeMAND No. 47— CENSUS
MR. SPEAKER 1 Motion moved :

“That a Supplementary sum not
exceeding Rs.  35,71,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of *Census’.”

DEMAND No. 49— PrivY PURSES AND
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motlon moved :
“That a Supplementary sum not ex-

ceeding Rs. 7,000/- be granted to the
Prgsidert to defray the charges which
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will come In course of payment dur-
iog the year ending the 31st day of
March, 1970, In respect of Privy
Purses and Allowances of Indian
‘Rulers*,”

DeMAND No. 50—TERRITORIAL AND
POLITICAL PENSIONS

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,79,000/- be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Territorial
and Political Pensions’.”

DeMAND No. 51—DELHI

MR. SPEAKER : Mollon moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,79,51,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Delhl’,”

DEMAND No. 52— CHANDIGARH

MR, SPEAKER : Motlon moved :

“That a Supplementary sum not ex-
ceeding Rs, 63,05,000/- be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respsct of ‘Chandi-
garh".”

DEMAND NoO. 53— ANDAMAN AND
NICOBAR ISLANDS

MR, SPEAKER : Motioz moved 1

“That a Supplementary sum not &x-
ceeding Rs. 2,06,11,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of ‘Andaman
and Nicobar Islands’.”

DEMAND No. 54—TRIBAL AREAS

MR. SPEAKER : Motion maved )



“That a Supplementary sum not ex-
ceeding Rs. 3,69,96,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Tribal
Areas,”

DEMAND No. 59—INDUSTRIES

MR. SPEAKER 1 Motion moved :

**That a Supplemontary sum not ex-
ceeding Rs, 5,00,000/- be granted to
the President to defray the charges
which will come In course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of.

Rl

‘Industries’.

Demanp No. 62—MINISTRY OF
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exceeding Rs, 1,000/-, be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of Mutli-
purpose, Rlver Scheme,”

DemAND No. 75—MINISTRY OF
PETROLEUM AND CHEMICALS
AND MINES AND METALS

MR. SPEAKER : Motion Moved 1

“That a Supplementary sum not
exceeding Rs. 2,39,000/-. be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of Minis-
try of Pertoleum and Chemicals and
Mines and Metals,

INFORMATION AND BROADCASTING
{ -] H .

MR. SPEAKER 1 Motion moved : DeMAND No. 77—OTHER REVENUE
EXPENDITURE OF THE MINISTRY
OF PETROLEUM AND CHEMICALS

AND MINES AND METALS

*That a Fupplementary sum not ex-
ceeding Rs. 2,20,000/- be granted to
the Prestdent to defray the charges
which will come in course of pay-
ment dnring the year ending the 3lst
day of March. 1970, In respect of,
‘Minist‘r\; of Informaiion and Broad- “That & Supplementary sum bot
casting”.™ exceeding Rs. 61,71,000{-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 31st day
of March, 1970, in respect of other
Revenue Expenditure of the Ministry

MR. SPEAKER: Motlon moved.

DiEMAND No. 64—O011iER REVENUE
EXPENDITURL OF TIE MINISTRY OF
INFORMATION AND BROADCASTING

MR, SPEAKER: Motion moved :

“That a Supplementary sum not exce-
eding Rs. 9,98 000/-. be granted to
the President (o defray the charges
which will come In conrse of payment
during the year ending the 3lst day
of March, 1970, in respect of other
Revenue, Expenditure of the Minister
of Information and Broadcasting”

DEMAND No. 66—MuTtL1 PURPOSE
RIVER SCHEMES
MR, SPEAKER: Motion moved 1
“That a Supplemél_iry sum oot

of Petrol and Chemicals and
Mioes and Metals.”

Demanp No. 78—MINISTRY OF
SHIPPING AND TRANSPORT

MR. SPEAKER : Motion moved :

“That a Supplementary sum pot
exceeding Rs. 90,000/-, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 31st day of
March, 1970, in respect of Ministry
of Shipping and Transfort,”
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Demanp No. 83—MINISTRY OF
STEEL AND HEAVY ENGINEERING

MR, SPEAKER: Motion moved :

““That a Supplementary sum not
exceeding Rs. 2,50,000/-, be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of Minist-
er of Steel and Heavy Engloeering.”

DemAND No, 87—AVIATION

MR, SPEAKER: Motion moved :

*That a Supplementary sum not
exceeding Rs. 57,82,000/-, be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1970, in respect of Aviation.”

DemAnD No. 90—OTHER REVENUE
EXPENDITURE OF THE DEPARTMENT
OF ATOMIC ENERGY

MR. SPEAKER: Motion moved ;

*“That a Supplementary sum not
exceeding Rs. 4,50,01,000/-. be grant

ed to the President to defray the
charges which will come In course

of payment during the year ending
the 31st day of March. 1970, In res-

pect of other Revenue Expenditure of

the Department of Atomic Energy.”

DEMAND No. 93—Posts AND
TELEGRAPHS WORKING EXPENSES

MR. SPEAKER: Motlon moved :

“That a Supplementary sum DOt
exceeding Rs,  10,50,29,000/- be
granted to the President to defray
_the charges which will come in course

of paymest durlng by year epding
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the 31st day of March, 1970, in res-
pect of Posts and Telegraphs Working
Expenses.

DemAND No. 103—DEFENCE
CapriTaL OuTLAY

MR. SPEAKER: Motlon moved :

“That a Supplementary sum not
exceediog Rs. 2,000/-. be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1971, in pect of *‘Defen-
ce Capital Outlay’,"”

DeMAND No. 109—ComMUTED
VALUE OF PENSIONS

MR. SPEAKER: Motion moved 1

"That a Supplementary sum not
exceeding Rs. 22,43,000/- be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1970, in respect of ‘Comm-
uted value of Pensions'.”

DeMAND No. 112—LoANS AND
ADVANCES BY THE CENERAL
GOVERNMENT

MR. SPEAKER: Motion moved 1

*That a Supplementary sum not
exceeding Rs, 5,000, be granted to
the President to defray the charges
which will come In course of payment
during the year ending the 3lst day
of March, 1970, in respect of ‘Loans
and Advances by the Central Govern-
ment",”

DEMAND No. 114—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
Foop AGRICULTURE COMMUNITY
DEVELOPMENT AND
COOPERATION

MR. SPEAKER : Motion moved :

“That » Supplementary sym not
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exceeding Rs. 9,16,65,000/- be granted
to the Presldent to defray the charges
which will come in course of pay-
ment during the year ending the
the 3ist day of March, 1970, In
respect of ‘other Capital Outlay of
the Ministry of Food, Agrlculture,
Community Development and Co-

operation”.

DEMAND No. 119—CapITAL QUTLAY

IN UNION TERRITURIES AND TRIBAL
AREAS

MR. SPEAKER : Mollon moved :

“That a Supplementary sum not
exceeding Rs. 1,13,55,000, - be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3ist
day of March, 1970, in respect of
Capital Outlay in Unlon Territories
and Tribal Arcas®."

DaManD No. 120—OTHER CAPITAL

QOuTLAY OF THE MINISTRY OF HOME

AFFAIRS

MR. SPEAKER 1 Motion moved 1

*That a Supplementary sum not
exceeding Rs 55,50,000/- be granted
to the Presicent to defray the charges
which wlll come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of,
*Other Capital Outlay of the Minlstry
of Home Affairs’."

DEeMAND No. 121—CApITAL OUTLAY

OF THE MINISTRY OF INDUSTRSAL

DEVELOPMENT INT:RNAL TRADE
AND COMPANY AFFAIRS

MR. SPEAKER : Motlon moved 1

*“That a Supplementary sum not ex-
ceeding Rs. 1,000/- be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1970, In respect of
*Capital Outlay of the Ministry of
Industrial  Development,  Internal
Trade and Company Affairs’.”

DEMAND No. 124—OTHER CAPITAL

OUTLAY OF THE MINISIRY OF
IRRIGATION AND POWER

MR, SPEAKER : Motlon moved;

““That u Supplementary sum not ex-
cceding Rs, 3000/- be granted to the
Piesident to defray the charges which
will come In course of payment
during the year ending the 3lst
day of March, 1970, in respect of
other Capiltal OQutlay of the Ministry
of Irrigation and Power",”

DEeMAND No. 125_CapiTAL OUTLAY

OF THE MINISTRY OF LABOUR
EMPLOYMENT AND REHABILI-
TATION

MR, SPEAKER : Motlon moved :

“That a Supplementary sum npot
exceeding Rs, 60,34,000/- be granted
to the President to defray the
charges which will come in course of
payment duting the year ending the
31st day of March, 1970, in respect
of ‘Capital Outlay of the Ministry of
Labour Employment and Rehabilla-

tion",”

DeMAND No. 126—CapiTAL OUTLAY

OF THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS

MR, SPEAKER 1 Motlon moved 1

“*That a Supplementary sum not
exceeding Rs 1,48 58,000/- be granted
to the President to defray the charges
which will come In course of payment
during the year ending the 3ist day
of March, 1970, in respect of “Capl-
tal Qutlay of the Ministry of Petro-
leum and Chemicals and Mines and
Metals"."”

DeMAND No. 129—OTHER CAPITAL

OUTLAY OF THE MINISTRY OF
SHIPPING AND TRANSPORT

MR SPEAKER | Motion moved :
“That a Supplemeatary sum pot
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exceeding Rs. 40,01,000/- be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 3lst
day of March, 1970, in respect of
‘other Capltal Outlay of the Ministry
of Shipping and Transport®,”

DemMAND No, 132—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
Tourism anD CrviL
AVIATION

MR. SPEAKER : Motlon moved :

*“That a Supplementary sum npot
exceeding Rs. 1,31,66,000/- be granted
to the Presldent to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1970, In respect
of ‘other Capltal Outlay of the
Ministry of Tourism and Clvil
Avlation’."”

DEMAND No. 134—CApITAL OUTLAY
ON Posts AND TELEGRAPHS (NoT
MET FROM REVENUE

MR, SPEAKER : Motion moved 3

“That a Supplementary sum not
exceeding Rs. 10,18,00,000-/ be grant-
ed to the President to defray the
charges which wili come in course of
payment during the year ending the
31st day of March, 1970, In respect
of ‘Caplial Outlay on Posts and
Telegraphs (Not met from Reve-
nue)"."

The Supplementary Demands are now
before the House,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What about Cut Motions ? Are
we supposed to move them ?

aoqy wyjwa : fom mAdw e
N %z Gigw gy FOy ¥ avE T
WS g w3 )

SHRI SRADHAKAR SUPAKAR

(Sembalpur) ; I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 1,000 In respect of other Revenue
Expenditure of the Minisiry of Fin-
ance be reduced by Rs, 100"

[Ineffectiveness of Direct Taxes
Enquiry Committee, (1)]

SHRI YASHPAL SINGH (Dehradun) 3
1 beg to move :

““That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 4,90,000 in respect of Cabinet be
reduced by Rs, 100,

[Growing mounting expenidture
on travelling allowances of Prime
Minister and other Minlsters,

@]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 3,79,51,000 in respect of Delhi
be reduced by Rs. 100.”

[Desirability of taking back the
policemen pended during
Ihelr agitation, (3)]

SHRI SRADHAKAR SUPAKAR: I beg
to move:

*‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs.100,"

[Shipping service from and to
Andaman and Nicobar Islands.

)

“That the demand for a supplemen-
tary grant of a sum pot exceeding
R3.1,000 in respect of multi purpose
river schemes be reduced by Rs. 100.”

[Reglonal organisation for river
basin studies on Mahanadi. (5)]

“That the demand for a supplemen-
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tary grant of a sum not exceeding
Rs, 61,71,000 in respect of other
revenue expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs, 100.”

[Loases in the Kiriburu Iron Ore
Mines. (6)]

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : I beg to move :

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,85,00,000 in respect of Defence
Services, non-eflective be reduceed by
Rs, 100.”

[Need to rehabllitate the retired
milltary officials. (7)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 1,000 in respect of other revenue
expenditure of the Ministry of Fina-
nce be reduceed by Rs,100,"

[Increase of income-tax arrears
and fallure to upearth black
money, (8)]

*“That the demand for a swopplemen-
tary grant of a sum not excecding
Rs, 15,84,00,000 in respect of grants-
in-ald to Siate and Union territory
Governments be reduced by Rs. 100,

[Improper used of ald glven to
some State Governments for
measures like flood, drought,

etc. (9)]

“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 12,2,60,000 in respect of other
revenuc expendiiure of the Mioistry
of Food, Agriculture, Commuaity
Development and Co-operation be
reduced by Rs, 100."

[Increase in loss incurred by
Food Corporation of India. (10)]

“That the demand for a supplemen-
tary grant of & sum not cxceeding

Rs. 3,79,51,000 in respect of Delhi
bo redoced by Rs, 100"

[Non-payment of many grants
to the Delhl Munlcipal Corpo-
ration and npon-implementation
of the recommendations of the
Khosla Commission®s report for
Delhl Police, (11)]

“That the demand for a supplemen-
tary grant of & sum not exceeding
Rs, 3,79,51,000 in respect of Delhl
be reduced by Rs. 100",

[Non-implementation of recom-
mendations of Khosla Commi-
ssfon’s Report in Delhl, (12)]

*“That the demand for a supplemen=
tary grant of a sum pot exceeding
Rs. 5,00,000 in respect of Industries
be reduced by Rs, 100."”

[Need to stop large ocaler corrup-
tlon in the Minlstry of Industrial
Development.  (13)]

*‘That the demand for a supplimentary
grant of a sum not exceeding
Rs. 998,000 in respect of other
Revenue expenditure of the Ministry
of Information and Broadcasting be
reduced by Rs, 100."

[Making discrimination between
polliical parties for covering the
news items on A.LR, etc, (14)]

SHRI NAMBIAR (Tiruchirappalil) ; 1
beg 10 move ;

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 1,85,00,000 in respect of Defence
Services, Non-cffective be reduced by
Rs. 100.”

[Pensionary and other benefits
to O.Rs. and the need to give
better amenities (15)].

““That the demand fo! a supplimen.
tary grant af a sum pot exceeding
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Rs. 200,00,000 in resrect of Audit be
reduced by Rs. 100.”

[Need to have better audit of
public undertakings so as to end
malpractices In various public
undertakings (16)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 35,00,000 in respect of Currency
and Cofnage be reduced by Rs. 100."

[Need to differentiate the slze
and colour of currency notes of
varlous denominations so as to
make the people not to be
misled (17)].

¢“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 47,65,000 in respect of Pensions
and other Retirement benefits be
reduced by Rs, 100.”

[Need to extend the ad hoc in-
crease of Rs, 10/- for all pen-
sioners including those in the
rallways who are paild exgratia

peasion (18)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 1,000 in respect of the Ministry
of Finance be reduced by Rs., 100.”

[Need to strengthen the collec-
tlon of above 450 crores of
Income-tax arrears (19)].

¢That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 8,60,000 in respect of Ministry
of Home Affalrs be reduced by
Rs. 100.”

[Unreasonableness of creating
new posis of a special secretary
having a salary of Rs, 4,000/-
p.m. and of other officers with
high salaries (20)].

*That the demand for a supplimen-
tary grant of a sum not excecding
Rs. 9,49,46,000 in respect of Police
be reduced by Rs. 100.”
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[Tota) disregard of public
opinion against the formation
and posting of C.R.P, in varfous
States making the whole coun-
try a police State (21)].

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,0611,000 {n respect of
Andaman and Nicobar Islands be
reduced by Rs. 100,”

[Need to permit settlers willing
to go from the mainland
particularly from the South to
whom the climate suilts and
fully utilise the available forest
and natural resources (22)].

‘‘That the Demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs, 100.”

[Need to end all victimisation
of the Central Government
employees and to allot plots of
land to construct hutments to
live In (23)].

*““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100"

[Need to take immediate steps
to rehabilitate the “Ongls” of
the Little Andamans who are
in a mood to come to clvilisa=
tion (24)].

““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Anda-
man and Nicobar Islands be reduced
by Rs, 100."*

[Need to take early steps to
open direct Alr services between
Port Blair, Nicobor and Madras
Utilisfng the Acrodrome in Car
Nicobar Island (25)].



“That the demand for a supplimena-
tary grant of a sum not exceceding
Rs. 2,50,000 in respact of Mioistry
of Steel and Heavy Bngineering bs
reduced by Rs, 100.'"

[Serious situation arising out of
very high Increase fn prices of
steel in open market (26)].

*““That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 2,000 in respect of Defence
Capital Outlay be rebuced by Rs, 100"

|Need to utllise the capacity of
the ordoance factory at Trichi-
rapalll which Is now under-uti-
lised to the extent of B0 per ceat
and to enhance the production
(21).

“That the d d for a suppli

tary grant of a sum not exceeding
Rs, 2000 in respect of DPefence
Capital Outlay be reduced by
Rs, 100,

[Need to end the victimisation
of workmen in the Ordnance
Factory at Tiruchirapalll and
to transfer the officers who are
responsible for bad labour rela-
tions (28)].

SHRI GANESH GHOSH (Calcutta

SOuth) : I beg to move

“That the demand for a supplimen-
tary grant of & sum not exceeding
Rs. #47,65,000 in respect of pensions
and other retirement benefits be
reduced by Rs. 100,”

[Need to increase the amount
of pension for those wWho have
retired before 1964, (29)]

*“That the demand for a supplimen-
tary grant of a sum pot exceeding
Rs. 15,84,00,000 in respect of grants-
in-aid to state and Unlon Terrtory
Governments be reduced by Rs. 100.""

[Need to adequately [ncrease

205 D.G.S. (Gen) 1969-70 CHAITRA 4, 1892 (SAKA) D.G.S. (Gen.) 1969-70 206

the grants to all Governments
of States and Union territorles

(30)]

*'That the demand for a supplimen-
tary grant of a sum not exceeding
Rs, 8,60,000 in respoct of Ministry
of Home Affalrs be reduceed by
Rs, 100.”

[Need to improve Ceatre-States
relations.(31)]

“That the demand for a supplimen-
tary grant of & sum not exceeding
Rs, 9,49,46,000 In respect of police
be reduced by Rs, 100.”

[Use of the Central Reserve
Police and the Border Securlty
Force to suppress democratic
movements of the people in
varlous States, (32)]

“That the demand for a supplimen-
tary grant of a sum not exceeding
Rs. 9,49,46,000 in respect of Police
be reduced by Rs, 100,

[Forclble despatch of the C,R.P.
within West Bepgal in disregard
of the advice of the then Home
Minister of the State of West
Bengal, (33)]

“That the demand for a supplemen-
tary grant of sum not exceeding
Rs, 1,79 000 in respect of territorial
and Political pensfons be reduced
by Rs, 100"

[Need to discard the condition
of 5 yearns' confinement in the
Andaman and Nicobar Island in
the matter of granting penslons
to freedom fighters (34)]

*That the d d for a tary
grant of a sum not exceeding
Rs, 1,79,000 in respect of territorial
and political pensions be reduced by
R’. mll

[Need to grant sultable allowanoe
to all freedom fighters who are
now In distikss, (35)]
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“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 2,06,11,000 in respect of Andaman
and Nicobar Islands be reduced by
Rs. 100.””

[Need to improve the Shipping
service between India and Anda-
man Nicobar Islands. (36)]

““That the demand for a supplemen-
tary grant of sum not exceeding
Rs. 61,71,000 in respect of other
Revenue Expenditure of the Ministry
of Petroleum and Chemicals and
Mines and Metals be reduced by
Rs. 100.””

[Grant of licence to Birlas to
construct a fertilizer factory in
Goa, (37)]

*‘That the demand for a supplemen-
tary grant of a sum not exceeding
Rs, 32,43,000 in respect of commuted
value of pensions be reduced by
Rs. 100.””

[Need to increase the amount of
pensions for those who have
retired before 1964. (38)]

‘“That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 9,16,65,000 in respect of other
capital outlay of the Ministry of Food,
Agriculture, Community Development
and Co-operation be reduced by
Rs. 100.”

[Need to increase the supply and
reduce the price of milk by
D.M.S. (39)]

MR, SPEAKEK :
also before the House.

The cut motions are

SHRI SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I have tabled certain
cut motions to the Supplementary Demands
for Grants. I shall make some remarks on
these several items of expenditure,

I shall begin from page 107. Regarding
the provision of Rs, 275 crores about which
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a point of order was raised by Mr. Kunte,
I think that before these Supplementary
Demands for Grants are voted, the Govern-
ment should come forward with the details
of this Rs. 275 crores. On page 107 in (b)
it is said :

““The reassessment of the States

resources recently made by the Plann-

ing Commission showed that a num-

ber of States were likely to have non-

Plan deficits or gaps in their resources
for financing their approved Plans.

In order that the implementation of the
State Plans is not hindered on this

account, it has been decided to pro-

vide special assistance, In the form of

non-Plan loans, to such States, The

total requirements in this regard in

the current year are placed at

Rs, 275 crores of which Rs. 75 crores

would be met from the sanctioned

Appropriation. Accordingly, an addi-

tional sum of Rs. 200 crores is now

required.”

The House is entitled to know about the
allocation of this fund because the financial
year expires on 3ist March.

There are some other points about which
a brief mention needs to be made. On page
15, mention has been made about the
appointment of a Committee to examine and
suggested legal and administrative measures
for countering evasion and avoidance of
direct taxes. On that also detailed discus-
slon has taken place at different times and
I am glad to know that the Government
has appointed this Committee and 1 hope
that the report of this Committee will help
‘us in plugging the loopholes so far as arrears
are concerned and so far as evasion is con-
cerned and make the tax collection machinary
more uptodate,

Regarding the distribution of grants and
loans, on page 18 mention has been made
regarding drought In Rajasthan and parts
of Gujarat and cyclones in Andhra Pradesh.
In this connection, I think, whenever these
natural calamities occur in different Staies,
some sort of a machinery should be formed
to look at these grants to different States.
The present structurc is that the States
Governments make a report to the Centre



200 D.S.G. (Gen.), 1969-70 CHAITRA 4, 1892 (SAKA) D.S.G' (Gen.), 1969-70 210

and a central team goes and seems for it-
self and then an understanding is arrived at.
This is not a very satisfactory state of
affairs. There should be som: statutory
body which should look into these matters
of natural calamities of drought, cyclones,
floods, etc. Therefore, my suggestion for
a statutory body.

Next I come to page 84 regarding the
loss on the Kiriburu project which is in my
Stase. In this connection, I am sorry to
say that modern machinery are being used
in this mining project and steel. It has run
into great loss. I think that Government

-should take into consideration these matters.
We find on page 84 that Rs. 138.42 lakhs
is the net loss so far as cash loss is concern-
ed. Including depreciation and amortisation
it comes to about Rs. 15 crores. For a
single project, I think, this is really alarm-
ing. This shouid be looked into and seen
that no loss occurs in future.

The last point which I would like to
stress is this. In Page 64 we find infor-
mation regarding the shipping service to the
Andamans and Micobar islands. We want
to the Andamans and Nicobar islands in the
month of January this year and we studied
the problems of the shipping from Madras
and Calcutta to the Andamans and Nicobar
islands and also the problem of the
inter-islands shipping, that is, the shipping
services between the 200 and odd islands
which are parts of the Andaman and
Nicobar  administration. The present
arrangement is rather unsatisfactory and we
find that the loss is debited to the Shipping
Corporation of India which is a commercial
concern. This should not be debited to the
loss of the Shipping Corporation of India.
In page 64, it is stated that the Shipping
Services between the mainland and the
An daman and Nicobar islands are run by
the Shipping Corporation of India on behalf

of the Andamin Administration for
which necessary  reimbursements are
made to the Corporation. The -current

year’s budget includes a provision of Rs,
58.50 lakhs for this purpose. An additional
amount of Rs. 101.50 lakhs is required. I
think that in future we should try to make
it more economical Shipping Service between
the mainland and these islands. Thank
you,

SHRI S. KANDAPPAN (Mettur): I
would like to refer to Demind No, 33
relating to th: Minlstry of Food and
Agriculture, Tiney have referred to the
subsidy that they have been giving to
wheat and rice. Here I would like to
make one demand, namely, what the
Government of Tamilnadu has been
already demanding, the selling of wheat at
subsidised rate in order to popularise the habit
of wheat-eating in that paticular area which
all along had been addicted to rice. Thope
this demand from the State Government
would be sympathetically considered by the
Government and some assistance would be
forthcoming for that,

Then I would like to refer to Demand
No. 34. They have now created the
Ministry of Supply and they have set up
Internal Finance Organisation at New
Delthi, Bombay and Calcutta, [ do not
know the thinking of the Government in
this regard, but I think, there is every
reason for an institute or for a Finance
Organisation to be located at Madras. I
hope that the Government of I[ndia will
consider the legitimate wishes of that area
so that the implementation of the work
would be more effective.

Next, T would like to say a few words
on Demand No. 46, relating to C. R, P.

MR. SPEAKER : You may continue
after lunch.

13 hrs.

The Lok Subha adjoitrned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five miautes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (General), 1969-70 — Contd.

MR. DEPUI‘Y-SPEA[@(ER . Shri S.
Kandappan may now continue his speech.
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SHRI S. KANDAPPAN (Mettur) : I
was referring to Demand No. 46 pertaining
to the Central Reserve Police. I think the
Central forces now account for nearly about
Rs. 100 crores, It s rather very strange
that every year the expenditure on these
forces is increasing by leaps add bounds. I
would like to know from Government
whether they are doing any re-thinking on
this entire issue, since we all know thatlaw
and order is a State subject and increasingly
there is demand from the States that without
the consent of the States, the CRP should
not be posted in the States and the Central
Government had also agreed to that position.
If there is a situation which warrants the
sending of the CRP, it cannot be done
without <he consent of the State Govern-
ment. Recently, the Central Government
has explained the presence of the CRP in
West Bengal on the ground that it has
been sent there for the pacific purpose of
guarding the Central installations and for
ensuring the security of those installations.
But 1 would submit that for this purpose,
they have already got the Industrial
Security Force, 1 would rather prefer that
the whole CRP is wound up and instead
they give increasing help to the State police
and make it more efficient by increasing
its strength, and if at all there is any need
for the Centre to go to the rescue of any
State in an emergency, they can reinforce
the forces by the forces that they have on
so many other rounts. I hope the Central
Government would make this position clear
and lay down certain guiding principles ;
otherwise, I am afraid that this will remain
a source of friction between the Centre and
the various States.

Then, I come to Demand No. 53
pertaining to the Andaman and Nicobar
Islands. Unless we lay down the infra-
structure for the development of the
economy of those islands, whatever ud hoc
fmprovements we may make here and there
are not going to help those people. Now
that we are going to have an increasing
number from Ceylon, Burma and other
areas to be settled there, I would urge the
Central Government to pay more attention
for the construction of roads, jetties and
for the providing of more motor-boats and
other facilities - for the intra-traffic between
the islands and also the traffic between the
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mainland and the islands, which is woefully
inadequate at present.

Another important point that I would
like to refer to in this connection is this.
I would like to know whether Government
have any proposal under consideration to
connect Port Blair, the capital of the
andamans with Madras by air, because the
traffic between the Madras coast and the
{slands is increasing...

SHRI NAMBIAR : I have got cut
motion No. 25 regarding this.

SHRI S. KANDAPPAN :
Member may press it,

The hon,

I hop: Government will consider the
legitimate demand of those areas to have
frequent contacts with the mainland,
because the merchant community parti-
cularly is suffering at present as they are
not able to have frequent contacts with
their head offices in, Madras.

1 now come to Demand No. 62 relating
to the Ministry of Information and
Broadcasting, 1 find that some research
assistants have been appointed. I have
raised the question in the IHouse many a
time that the language used in AIR in the
varfous programmes in the regional
1anguages as well as Hindf do not take into
account the vocabulary that is being used
by the people. 1 woulid suggest that
particularly the programmes intended for
the rural areas should be geared up and
there must be some kind of research in this
regard and the collection of the words
actually used by the farmers should be made
and used, sO that they could be better
understood by the people for whom the
programmes are intended, I do not know
whether this kind of work {s being done. I
remember that the hon. Minlster ; while
answering a question of mine on this subject,
said that there was some kind of a cell
doing that sort of work with regard to the
Hindi language. I would like to submit
that ali the languages should get that kind
of provision. and we should see that the
people’s language is used in the various
regional stations of AIR so that the prog-
rammes could become more popular,
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Finally, I come to the work of the
Atomic Energy Commission. [ have
nothing against the additional demands that
have been made, I would rather like the
work to be better geared up, and if need be
more grants can be demanded from the
House, So far as my State is concerned,
we are suffering from accute shortage of
power. In spite of the Increase in the
recent past, the Tamil Nadu Government
has not been able to cope up with the
continuously increasing demand for power
for agriculture as well as for industrial
purposes, The per-day consumption of
power In Tamil Nadu is of the order of
17 million units per day, and we are
getting almost one-third of the total con-
sumption from the nelghbouring States of
Kerala and Mysore, So, it is imperative
for us that we should increase the pro-
duction of power in our State, The only
sources open to us are the Neyveli project
and the Kalpakkam project which s
coming up, So far as Neyveli is concern-
ed, we have already demanded a second
mine-cut, and I believe Government are
considering it. With regard to Kalpakkam,
I do not know the thinking of Government, I
would urge that there is every need for
going ahead with and expediting and
Improving the Kalpakkam project, and the
production target should also be improved.
I hope the Hon. Minister will consider
this legitimate demand and see that there
is no crisis In the State in the near future
with regard to power. Tamil Nadu has
on hand a massive programme of covering
all the villages In the State in the matter of
electrificatlon before 1971, and I hope we
would succeed In that. By that time ;
the power demand will be very much more
than what it Is today., So. it Is a very
serious problem which will affect the entire
economy of Tamil Nadu. I hope the
Government would be in a position to take

up the second stage of work also at
Kalpakkam shortly,
MR. DEPUTY-SPEAKER : we have

allotted one hour for this discussion, but
there is a large number of Members who
want to speak, and the hon. Ministers also
want to reply.

SHRI DEORAO PATIL : You may
extend the time to 2 hours,

MR. DEPUTY-SPEAKER : Shall we
regulate the time and say thas each Mem-
ber would get only five minutes ?

SHRI S.S. KOTHARI (Mandsaur) :
10 Minutes,
MR. DEPUTY- SPEAKER : Then, we

would not be able to finish it in time.

SHRI S.S KOTHARI : You can give
7} minutes as a compromise,

MR. DEPUTY-SPEAKER : Let us
make it six minutes each. Now. Shri
Deorao S. Patil,

SHRI NAMBIAR : None of these

Members has moved any cut motion.

SHRI DEORAO PATIL (Yoetmal)
That does not mean that we do not have
anything Important to say.

qiT gear 33 F FANa WITAT @
fama & Iawiaar USA FFAAT FASLAT
gafasy & grasy & 11.95 $AUg waar 24
FT SAFEAT HY T § | A F A(9F qoq
gRAfas oTg@—MT &F+7  gedd FA
F qeq & 19 § a1 T WA, 39 &
F1ea farg #1 g qreh qrafas gifa
F1qfa & feqag wa &t ;T ag
M gdw, 1969 ¥ g® gar
9T A12q AT FasgAT g1z@ F A7
4ot fewia g, ag T g1 @ fag
ST GIF A 3T FT AT & I
FAIT AT AT 3T F1 faAr @ &
FTA H I JAIH 1T & | 3T FT I8
A FT AIEAT 401 FharT &1 99
A1 & W 65 wiT yfqg feges faar
a1 g, 99 i sasaAT gizq 85 Ty
sfa feaza &, saiq Q9 & 18,20 =¥
afy fraza &1 fewdm & | A gwma §
fF 3@ graeg ® QA 1> @9 A HH! HIA
F ar # fgare At aifge | g giza
1 ST Al &1 sv a1 e @
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[+ Reary qifes)

fasar & atT 7 ®TsgaT—3TRFT A )
¥ fag 7g arazaw § e starw t /03
aitT fawt Y sgqeqr FTA qET QEeETH
Y o1 TR WE I Fowrzq gE @, 99
Y g2 fear 9 vt 3w &< § & A
T |

Hiw deqr 134 F seqa AEIE
foa, = ¥ ox A% THNA wEEAT
warfg w77 & feg 3018 @re w9l &7
sqEA Atmrar g1 ag wf A =W
gl &, afew ag Nwrs § a0 ¥ =7
g & | A0 gaw ¥ AgY avar § iw gy
A T9 A 11 qbh 9 @ g e Ay
Fuz § ©7 F fou sTaeqr aqi 78 #Y 0
¥\ ¥@ QA w07 aga o afy X
T W ) W e § §l F o
&7 74T § AT oY qF A AWET g
gl & arr @ 1 maddT & grvr fed Y
OF FANQ ¥ qar Iaar § fe 1981 ¥ 7w
@7 & feg 1,10,000 7 st Y ara-
ggwar grit | e feafa ag & fF s
af gear § ufeakarwr 9y gEE ) W
forq g ®rw w1 aedt & wedt QU Far
arAr anfgd |

q7 AGT YATE T A § | AT T
AT FT FA T TAW, N & 9T
sfa ag 8301 sier w3 %1 Fesfor vem-
qfear i, wa v gg ¥ 103.70 @y
T wfe & # svg oY, ar g\ GrerAr
¥ 20.69 w1 wvd wfar af garwr o
H )T ANAT F AR A AN A QD

Y &, 3 ®Y g7 et s wifgg o

Y fF wemT 39 & asaew
¥ vk Rradt frfewa At @ wdr Eo
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A og gg ey § qeaf ¥ fawad
ar€ § | agh 9 To WErAT N I
feagadr & 1 ag smaTe OiF g ¥ A
¥ 1} §, ofe7 37 71 e aff faar
war § 1 & 2mar g fe g fawm & avag
At wgiag a7 § Ag 1 A Ay ag
wifgq fF geatdz( femigs 9=t &
97 §q grag faait & A4 wwA ¥
gafeqa 1 1 1w & agEe wEfAdae
fafqez %Y g3 § gafeqq @gar Tfge
ar |

ot rxeiw fag W1 ¢ w0 A fafr-
€T HT G F g 48 AF 7

oft dacre qifes: %40 adi ? W
aag geA § qAz 9C fearma @ wr ¥ |
ag 1§ g fawg adf § 1 @7 gafaq
wfagi §t g9 ¥ 9wy ufesa @A
w1fgq | ero HEIAT F) LT THGIT HI
FA8qT AT FIfgq | geRAIT |

SHRI 8. S, KOTHARI : I cannot refer
to any particular Demand because my re-
marks would apply probably to most of
them.

SHRI NAMBIAR : In Supplementary
Demands, the reference must be specific,

SHRI 8. S, KOTHARI ;: This should
not be counted in my time, As a senlot
parli {an, he shou!d know, I am go-

ing to refer to a number of Demands,

While the efficient officials of the Minis-
try of Finance are burning the midnight oll
as we saw yesterday, the officials in other
Ministries appear to be taking things easy
and the Parkinsonlan law appears to apply
to them, Many of the Ministries as we
see In these Demands for Grants, have come
forward to increaso their strength, I take
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up for irstance the Demand relating to the
Ministry of Forelgn Trade and Supply.
Our energetic Minister, Shrl Bhagat, needs
three new Secretaries—one Privace Secretary
and two other Secretarles. There Is also
provislon for the following 1

Director, Deputy Secretary,—Under
Secretarles and Sectlon Officers—I1,

Assistants, Stenograph and Steno-
typists, Upper Division and Lower
Division Clerks and Class 1V
Establishment—49,

The Home Ministry has also a long list,
They have not indicated why they want to
increase the staff. I hope the hon. Minister
will explaln that,

Under the Demand for Cablnet, the
Council of Ministers and officers of the
Prime Minister’s Secretarlat have incurred
travelling expenses. Were those travelling
expenses incurred on public tours, I do not
know.  The Ministry of Petroleum and
Chemicals wants four more oflicers and eight
stalf members, The Miristry of Steel and
Heavy Engincering wanis to spend another
Rs, 2.5 lakhs on administrative expenditure.
There are other Mlnistries also,

The point I would like to emphasise is
that when the then Deputy Prime Minister,
Shri Morarji Dusal, took over the Finance
portfolio, the assured the House on behalf
of the Government of India—l hope they
also belicve In collective responsibility—that
they were taking every possible measure to
reduce the administrative cxpenses and to
effect economies, that they were going to
undertake work studies to Increase the
produciivity of the officials and to see that
the same number of officers produce more
work, that where there were more posts,
some officers would be shifted from one
Ministry to another or within the same
Ministry they would be readjusted so that
new recrultment would not be necessary,
In other words, there would be a ban on
recruitment. That is what we were assured,
but we find that all these were pious talks
on behalfl of the Government of India.
Now, all copsiderafiops of ecopomy ‘have

been thrown to the winds and all that they
are doing is to proliferate the staff, create
new posts and employ new officials right
from the Sccretary to Class 1V officers, In
my opinion, It amounts to a flagrant waste
of public money and all these Demands
relating to  Increase in  administrative
expenditure and travelling allowances should
not be passed by thls House,

Besides, we find that non-plan expen-
diture has been contlouously on the increase,
In 1950-51 it was one-third of the total
expenditure, now {t comes to 56 per cent of
the total revenues realised, If this is the
states of affairs, 1 feel that we are going
from bad 1o worse.

Coming to Demand No. 112 we find
that the Finance Ministry has not been able
to Impose any financlal or fiscal discipline
on the states, The Central Gowvernment
indulges in deficit financing by printing
currency notes in the Nasik Press. Just as
children learn from their parents, the States
also learn from the Centre, They are also
extravagant, they do not exercice economy
and they iIncrease their overdrafis on the
Reserve Bank, And then the Central
Government goes on increasing the money
that Is 1o be glven to them as loans and
grants, A sum of Rs, 1.75 crores has been
provided in the current Budget about which
we have already heard so much. No indi-
cation has been given as to how that money
would be wilised, Probably it will be
utilired for political purposes, but I would
not go into that now,

Then I come to an important matter,
oplum, which relates to my constituency, 1
would congratulate the Government for very
wisely deciding 1o expand the oplum factory
because that enables us to increase our
exporis of oplum, If you nourish it properly
and if you take advantage of the world
demand and explore markets | believe the
export of opium can be mulilplied several
tim=s, and valuable foreign exchange earned,
Therefore, my specific suggestidns are the
following. Firstly, in order to improve the
lot of the cultivator and enthuse him the
price paid to the cultivator should be
increased. Secondly, the area under oplum
should alsp by ingreased,” Thirdly, the
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villages which had been closed for oplum
cultivation should be reopened...(Inrerrup-
tions ) 1 mean that pattas or licences for
cultivation should be given to these farmers
who were earlier deprived of these pattas on
soms account or another, Finally, the
arrear payments due to cultivators should be
cleared at the earliest.

A commission had been provided for
to enquire inlo tax evaslon, [ heartily
welcome stringent measures to punish tax
evaders. But the basic cause of tax evasion
must also be studled and analysed, Unless
the tax structure js fair and reasonable and
people feel that it is equitable and they
should pay their taxes honestly, no amount
of penalties and enquiry commisslons would
improve the situation, For the last two or
three decades we had be.n having com-
missions; Tyagi commitiee, and other
committees had been appointed to check tax
evasion, but without success. That is
because the tax structure Is unreasonable;
India is the highest taxed country in the
world and people feel that it
would be immoral to pay taxes at these
rates to this Government, which also wastes
part of the money, So, the Government
mut revise the tax structure; iostead of
increasing taxes year afler year, they should
frame them In such a manner that people
are left with some savings for investing them
for the good of the country and that money
can fructify in the pockets of the people
and lead to increased employment and
incomes.

st TmrEmw meft (gearn)
Inieney, AgRd A oz faafy &
faafad & @ T @@t N aw
AGE FU FIER FT 1T HIFE
FAT IGAT ¢ ) (AT TAATES TLET & mE
# dar agiy ) a1 af @ A a8 A%
fear nar § & ta1 wafeqg s & f&
AN N @I ANE RN A&
for aFed arsi #) g0 TTW TG W E,
g ag ot 31w ¢ 1 aw fesfad § 3w
o §t fadeT g fe ot | giw far

I EIRTRE T F 9% A
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qaeg ot g qifes aga w1 fas wwar
qr fF 7@ Y ¥ eeT SN ¥ amg
21 @ 39 gae A e F @
gatwamd 1o or @ fadew &
feafRagamaft gavma § @ =¥
I 1 91 A & foq a5 wwd 2 F
T £ a¥ AW & fadike ¥ o 9 Aar
& fae1s, S0 & oF a§ a1 & fEws
AT AT AT S0AT 74T § A GIH
&1 4g & g star § fs Iaa ag o=ar-
T ®3 | o fryg g § fe aifes qiga
F1 a9 emiad & W9 & a1 A, @ &
R ensd ¥ e, WA Aiw wW
Y =1fge

IYISTY AT, UGl FY A%T A w
@iy i gm fenr F wet nf &) 39 ®
w1ed 7l § fe 99 91§ mglas faafa
sl gL At § aY T ITH AW FW@ G,
50 ®1adY Gar W9 IAF 43T F wq F
WIS Aadl ST F wT H 27 &
tu faafed ¥ ¥ ag fadeq § s gard
gq § £¢ usy 7gq fogd god, = wsA
& @k ¥ WIT AN §—HAT GEHT W
Ff e Aar § @ w9 gar 9% Sar
¢, wit &1 A faufer am st &1 &
gug & g0 S A 0T & YF § g9y
% agt 9T aga A 1 gan fagx & qwim,
agtar AT a7 w5 Q@ A% § wgi @
e qET F9 G0 gL 3 A qwe N
feafa a1 &) a€ § 1 o) @ fagre &<
w17 7 32 &l ®1 ¥ fadt w1 ofar
w\faa fean § 1 fagie & stean, Useaw
¥ %G &7, q67 F § §1, FI™ F §G
g 22 & ot w¥fr & wAW ¥ sr@w
gasr A g1 f i @
AN O § oyl HWH 9gaT §, A
waw ¥ &7 § ar wefas faafe o
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g€ 8, o€ oy fa@y w9 ¥ waw & aw
ITH! GVF HIGFT S0 eq17 qvAr g,
gitam e S qar wtr @ § sw w
afa %1 fag T §FT | waT A9w
S 99 Ag) 991 AT dar 7T ¥ wY
qF @) Fawr 1 aitfaeg agd um

1971 & <Y g=ww @7 aron §, Jaw
for o9 @ femiz Fqmatr @ § 1
qegg aY 1971 ¥ 1 arer §, afeq dQiw
9 & g FY 2w AUE § yeomad
FUY @H E N FN g N ¥ve wF
F1& § | A%9F &7 gt orar ¢, Ia¥ Gan
| glar § 3fea gawr adtar g9 ag
fagwar | 9 FWEIQ FAQ 9Ng Fg
9T g & qeudna # a7 sW a1
a9 Y7 W@ NI E, A A W,
sz Efral mm PR TeT § 1 9w
fea9 9T AT w31 § @Y ey Ame ad
I FUT § 1 A8 ©T F ANT FFS
a9 ®ar, 380 oNg FT N AE qT
FUIr T afg 3w aF £ H AG-
qug RIAT A1 &) 9§t 9gl qg A9ITR qU
g W17 3T AT N AW Fforg )

ow a1a & avwmia ol fawE &
T # $AT WA § | Y gR gedivew
XY § R & faafed § avema fasr-
I A1 w7 73Q faar 1| @ feaiz
¥ qgi 9T qlo Tomo . F1 N afsqa 47
w & v9% feq wa dar wm <@ §,
AfeT g% @ F w9 wgT qzar ¢ fw
T/l FIH FI AT A AAGT § I8 @A
#t 1 sgeqr agY § | U OF W ¥,
gl ®1 37 wafeal # 50-60 snadY 1@
L dm s gAY W -
qifa® gew § g a1, Agaq & a0y,
wrel R A F A F @ T WA
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faard T3y, o svgwiT w wn 5@ §
WY IEWY HOA A qHAT WK §, ST% @Y
xar & AP T ! I qw HHWY
%7 qagIT g A §, ArHwd =2a-
TLRTE, I A5 A ey aff @
it §, 3% fow 1@ AT w1 spmewr
IR TagiRE ST R F 1 3w
% foq agi 9T ®19Y IO o= agy o
a5d § fw * agi 9 agw 4} GAAA 4%
dararT @) @t &, 9u & o A aan
¥ EIRAIT AT AT GHT §1 AGE 9T
FFE F1 SIRTY AJ1AT AT gHAT § 1 9@t
9T ®1F} 77 §, ¥fe - mfed gn
F agi o< A@Y AT wAd o magd W«
feafq =g} Y &) =5 Y g Fm @Y
faear args %' §, wgi sareT & s
dJearg 75 ¥ ¥ 90 w¥ §—ag a¥
Fnead &Y I ¢ fF 99 wow ¥ ww
atg ¥ 9 aaexg fad | mfeg ia fAa-
zx § fr svzmma faslare & fasw o
avF arawr fady eara 9T W fgE A
g A1 ¥ I AAY & AF A gAY
2 { 3 16T FIA T §, ¥w ¥ o0y
g, mifasarg § oy &, fagre & <<t g
§ o § Fore ¥ W § A Fad a0
0t Iy §—TAR aATE AT €qIq
wrAr = fgd

aifaz & gt {Nfafer & fasfes
# 7% 1T AT WgATE | A wIL@EAT
U F §, I §G A% 9§ gAR FA6
& wgdl A &1 w91, gEeHAl &
9 %Y 30 a1g & ang fear agr 4r)
1 I T @A A N g A
AL AT g% fogdarw@ @ § av &
qaSH A wHarfat £ ¥y & foy &a-
9L WNg ¥ sqgedr §fAg, A6 g9

WEQT FT gAY oA A
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[ AT Y]

FoEa freare ¥ Y & gt
Tga &0 1 agh ox A7 § a1 A wa-
&7 wET AT Tfgy

T7 weef & qrg § 5w feniv &1 @n-
drFar g

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Sir, I want to speak on de-
mands Nos, 23 and 46. Demand No. 23
deals with pension and other retirement
benefits. The pensioners have made many
applications many times, The prices have
gone up and the pensioners cannot make
both ends meet, There was an ad hoc grant
of Rs. 10 for pensioners drawing upto Rs.220,
with marginal adjustments upto Rs. 220,
But the price line has never been held, How
can you expect the pensloners to live on
this meagre pension? Now that a supple-
mentary grant is belng made, 1 hope there
cases will receive some attentlon. We yet
look to the British pension act to guide our
pension schemes, It is old Act of 1871 that
still governs our pensioners, The British
Parllament has alrcady passed an Act to the
effect that whenever the pay scales of Go-
vernment employees undergo revision, the
rates of pension of retired Government
servants would also be increased accordingly,
This has never been done In India. The
U. F, Government In West Bengal thought
that they will keep the Government servants
in there good books and they increased the
scales of pay of Government servants four
times, But they never thought about the
pensioners, 1 hope the Central Government
will do something for the pensioners now.

1 row come to Demand No. 46, which
is the Home Minisiry’s demand.” 1t Is a big
dumand for Rs, 9°'49 crores or more, This
demand deals with border security forces and
also the Central Res=rve Police. The Central
Reserve Police will have to be more effective
in varlous States to protect the industrial
concerns of the Government, So far as the
border security force is concerned, there is a
great anomly, nemely, the border roads
are not under them, They are under a diffe-

went dcpartment., HOW is the border golag
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to be secure if the road to the border Is not
in good order, 1 suggest that the border
roads leading to the border between Pakistan
and India be taken into consideration along
with the border security force grant. I have
myself visited many border outposts on the
India-Pakistan border and I have seen that
there a number of book shops through which
arms are coming Into Indla. The border
securlty roads do not give enough scope to
reach the border quickly In times of emer-
gency. I would request that the border
security force and the pslice force may be
strengthened, particularly In the border dist-
ricts of West B:ngal, where without this, the
security of India will be jeopardised and
Central Reserve B)dies unless more strongly
deployed can not keep industrlal peace,

MR, DEPUTY-SPCAKER : Shrl P,
Gapalan,
SHRI PILOO MODY (Godhra) :

Sir, there are certaln parliamentary pro-
cedures which will have to be followed by
everybody, and the procedure is that you
call upon the opposition to speak first and
then you may call on any member of the
ruling party that you have in your list,
then you have to call us from the Swantra
Party.

MR, DEPUTY-SPEAKER ) The
difficulty is that 1 do not have the name of
your parly member who is golng tu speak
on this item,

SHRI PILOO MODY : 1 sent the chit
at least three hours ago, a type-written
sheet.

MR, DEPUTY-SPEAKER : It is not
before me, for one reason or another. Now
that you have brought it to my aittentlon,
1 will next call a member of your party,

SHRI PILOO MODY 1 Az you do not
know, let me Inform you that Shri Meetha
Lal Meena is spcaking on behall of our

party,
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SHRI P. GOPALAN (Tellicherry) :
1 am speaking on Dsmand No. 46. Yester-
day some of us recelved a telegram from
Bombay which reads as follows :

“Shiv Sena attack on South Indlans
In city still increasing a gang of them
armed with knives other deadly
weapon on Sunday aod Monday
night attacked hundreds of {nnocent
hawkers in  Fort Area Police indif-
ferent request Immediate action to
save our lives and propertles.”

/

This is the type of news which Is
emanating from the home State of the Home
Minister, Shri Chavan. This Is really a
very disturblng news, But much more
disturbing is the news that has come out from
Bombay that the rullng Congress Party has
openly supported the bandh, Instead of
making my own comments, I would llke to
read a few sentences from the Economic
and Political Weekly dated 7th March
1970, The write-up says :

“'‘Bombay has seen bandhs but never
a bandh so organised. Many Inci-
dents before and during the bandh
Indlcated a concord between the
State Home Ministry of which Nalk
fs in charge and the Shiv Scna, On
the day before the bandh, Bal
Thackeray had laid down the law at
a mammoth public meeting and
specified who would be safe on the
streets of Bombay and who would
not be, No buses or taxles could
ply on the roads, no shops and
restaurants, no schools and colleges,
no offices or factories could remain
open, But the sick could be
attended to and milk would be
available to the children.™

To prove this 1 have clippings from
many other newspipers. It has come
out In the press that the leaders of the
ruling Congress Party in Maharashtra have
openly allgned themselves with the Shiv
Bena, It seems that Shil Bal Thackeray

waals (o have 8 Rhodeslan type of reglmg

in Maharashtra, This Is what the Parriot
has to say about this

“The badh call was given at a public
meeting on 8th February to press the
inclusion of Mysore's Marathi-
speaking areas inlo Maharashtra, Mr,
Thackeray, along with his lleutenant
Daita Saivl, met the MPCC leader
at his residence on 6 February. Two
other Important Congressmen also
participated in the two hour talks,”

It Is after this talk with the Congress leaders
that the Shri Bal Thackeray announced
the Bombay bandh, The Statesman of 2nd
March says 1

“For all Intents and purposes, the
organisation of the bandh has assum-
ed the character of the working of a
parallel Government in the city,
The Government of Maharashtra fs
playlng the role of a sympathetic
looker-on, at heart very much in
favour of the bandh and at the same
time helpless to prevent the wide-
spread fecllog of Insecurity caused
by the ancltlpated lawlessness..."

Much more distressing and disturbing Is the
news which has recently appeared In some
of the papers that on the eve on the 2od
March Bombay bandh, probably two days
before 2nd March, the General Manager
of the Central Railways and high officials
of the Western Railways called thelr ‘yes-
men’ g the rallways p 1 as well
as some leaders of the recognised unions
to stage a force of consultation, After this
the officers advised that 2nd March will
be a dangerous day ; therefore, "the work-
shops should be kept closed and should
not be worked on 2nd March, That means,
the Central Government also has establlshed
a holy or an unholy alllance with the
Shiv Sena.

It has been clearly proved In the elec-
tioos to the standing commirtee of the Bom-
bay Corporation that only ruling Congress
Party t wore olocted with open
sypport of 40 pr mote Shiv Sena people,
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(Shri P. Gopalan)

These are facts which conclusively prove
that in Bombay the rullng Congress Party
is openly allied with the Shiv Sena and
the life and property of South Indians are
not safe in the city of Bombay. Therefore
we people coming from the southern parts
of the country do feel It very much that
our people cannot go and work In the city
of Bombay which has been bullt up with
the sweet and blood of the people of India
inhabitiog different parts of the country,
The people of Bombay or of Maharashtra
eannot claim themselves to be the arbiters
of the city of Bombay ; they cannot manage
the whole affalrs of the city of Bombay,
Bombay belongs to every cltizen of the
country,

So many people were claiming that the
Home Minister Is a very strong man and
whenever law and order is disturbed In any
pait of the country he will deal with it with
an iron will. But when Shiv Seoa comes
agajnst the South Indians In Bombay, this
Home Minister’s lron will seems to be
melting away. We cannot understand the
reason why the Home Minister, who rose
from that very State where this terror has
been let loose by the Shlv Sena fascist
organisation, is not taking sufficient ade-
quate steeps to dismiss the Maharashira
Government and ensure the safety of life
and property of people belonging to South
Indla.

Then, the Central Government has de-
ployed the CRP people in different States,
1 am coming from a State which has
recently wlinessed the CRP terror. We
have already brought to the notice of the
House on several occasions how the so-
called revolutionary Naxalites are being
dealt with by many -State Governments,
speclally by the BState Government of
Andhra Pradesh, They are killed in the
open...(Interruption)

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : Are you sympathiscrs of the
Naxalites?

SHRI NAMBIAR ;

They should by
mt m L] W! !
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SHRI UMANATH (Pudukkottal) ; They
cannot be shot down like that,

SHRI KANWAR LAL GUPTA : They
should be punished,

SHRI P. GOPALAN: Our party has
made it very clear that we have ideological
and theoretical differences with the Naxalbar]
revolutionaries, But what has happened
in Andhra Pradesh; speclally in Srikakulam
area, will never happen in a democratic
and civilised country,

Tcan bring to your notice a specific
instance which took place recently in
Kerala. Ooe Naxallte leader, Shri Ver-
ghese, who has been involved in some
cases was brought 1o the police station
and was tortured lill the evening ; one of
his eyes was pierced and gouched by the
CRP people and in the dead of pight he
was shot dead. 1 wish that the Home
Minister will see that at least the justice
glven to the assessin of Mahatma Gandhi
will be given to these people who are
lovoled in criminal cases, We demand
justice, Ihope the hon. Home Minister
will look Into and consider all this,

sit st o @I (Fa amge)
N AERY, AR W F T4 grey-
mﬁv‘fi:iwz‘ia’iaitﬁ%a}mg@
a9 wezrwie o & N7 wEgeT )
wﬁmz’iw‘i&n&g& R AT R GRS
&u&m‘:twiﬁﬂ HATHFT TH
WeTHIT F §Y g1 awal & 1 9z Weera
A A § gar ar, wrw MY 2w F 5w
&1 AwareT § | agt 9% fe aF a2 fafy-
& W § ofrs § e W 2w
& g o uwram ¥ v awd
it §% fe oz aifes agw N aw
w W 0,36 58 fat 9g8 dgmw AQx
9% 30, 40 wTw ITA W W T 9wy

a1 §, Ray Wi ok § fr wy st g,
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T & g q4, S dAY e w1 -
T g1 AT 39 AHE W v W
adf fear war afer @z gfow w@ wd
NgrAT e 19 g § oot
U RS ARG

UEAI, 757 937 X UL 939
A& qv TTgAl &1 wdw g ¥ @ g
WX gt #Y gaar wrgd § fv @ awen
%1 gw foar ot | ¥few 3% fafreedy
WR oF, o, oo, Fw W 9T g AR
I A% IgH  gaw) wrgaT dar wer
Strar &, wfwdY &1 geEdsr aar gaw & g
¥ R 39 gaear &1 agfed @@
gy few wT we A
g qEwdY § AT A gy AT § 0 @ W
T ¥ 9gH WA € F ARG ¥ AT
afew anwr w9 @Y av & fefaas fen-
i A dmrgm 1 90, 95 wEe
gwey ¥ § fawragd ¥ 3w fem
wiar & fF & ar 9C g Ty A A
GHS1 A19% FIfEF g AT | qg WeaT-
|1 %7 &ew g1 | g0 Fodly afawrdt ot
fasrag @ § A 5wz § AfaT I
THT IqH @G §F 7E a1 AW
THT THT Y ATar § AT AFT 1T TG
§ f gadl qaer fgem T gar & =gt
o §f A o W § oy fafreer e
Ay § a7 w7 E 1 B A o
frz ot w1 s arwfEw frar a1 fis
aras afs € i giaaon ¥ e
aYT agt & guwa <9 Al § &l gy
o qed ¥@ @ § | afew W€ owe
vt A | a9 AR q1e wfoy & aw W
fear awar § fis fem SwTe v amelt £
a9 wig at 10, 15 3w AX qwe gwd
) R Yem e A0

qMAT &Y 9T v § A we e -
v i wff grar 1 qam T Har g fe
gfevagamr#y &7 afge § fr
aeedt JEwt gt & 1 g wEl o & atw
9T 36T N W AATAN T & Gy
Pl adam § f& e W
® g g fear o

a3 Y fawre wd Qo § o ag
¥ao freet ar N fafrre F dix d
T & 1 e A 1967 ¥ @ar amage
T JrET # fag® o T 9 afer sy
a3, v TET ¥ HoN w7 @i e
fiear mar fw 37 foei w1 fawr o,
afFr s aw £9 sy T fagr mam
Y %9 ggraar & W omEy §, v dav o
¢ ag a1 aY A% ga & AW § & fom
WIGT § A1 A fawrg o T w7 wIR 929
R AHTE1amT @ a1 & 7y
afearél aaelt 7§ Y Al |Arg ATeMgR
aqr a7 fagE & 1 &1 fawrg aff fem
T Y % fe dan 9@ snRea g fe
fir gORTC IEFT ZAT AGY /W 1 & W
wigar g fe 97 foelt #1 e QU W@
fear sty forer W€ fawrg st aw ad)
Qaw ) ag o g X ar o}
fis agi = @iww FTowwr earfon fear
w1 X wigm gEn) oaedt ¥ oredy
warfyg v ¥t & Swf wr fawae o
L2l

qW YAWA & w1 feaml & fog
R ® gt w1 Sfem aemr ot &
fro wmey wgar fe gar Ay &
anftor &9 § A § et § wEew ¥
ferg 23 wrer &7 fear T § AfeT o
e GO v gk quy o §
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[+ #rer caw sfter]

ot ag wedt § fw gt arg W€ dar g
ST | qat A8 €y wraet . §, dar wgt
T @ 1 gafey & agar fe o9 o &
feamt & fag A7 & oY 1 sqaear
fre & oy | fored @ F A g e
ot @¥, st frarg smaww @) ot W
a¥3 ot & Sl A w1t arf g€ @ Afew
IAH 3 A G AT A ¢

feeg AR Tewmrs & @y § ¥w
fidgr & f5 som fasrg qa =i &
S wifge i o aF fawrg A &
W Iamu A g ¥ e &
ardl w1 1Y ge are g wray § 1 25, 30
TR F IR g " =gt & N8
arx § forg B A% A1 w1 T R oqear
& 9

farer worerg § U Wt (o o wo
¥R) : qar g =gy § F orgt DA A
¢ =gt samar @My oy ?

ot szt e WAt 2§ g srwar fs
a1k wF F N w@A A ogegr g aAr
war §, ag @ o7 g G9E G6F § |

MR Ex§ 37 & w0 ?
w9 &% W TN dv aifeal &1 v
fet % @1 wifge 1 www daw & faad
dt gt oy § ¥ ¥aw fenow Afew
Forx § ot P srisht H gar &) Wi Ay
qar Al amar ke amrag &, faw &
o @AY G 2 qwd § 0 -
&0 ¥ dared) A1 g o § e S
o a W A e 1 ame wial ¥ &
@%@ Y, g u~d) ama § ¥ sAw
T ®W v § gt § wleg Sl &
R Ao R W b
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fog @t i & fo gt ferdt et o
¥ 3% &Y w7 ¥ ww G A d57 wr w0
e wifg

qmEA FaR F kv ag s
TR FImMAgrRAEfm rana
F o ard g qzg & wigm fr waw
&1 &7 N gara H@ET gy | TeRgE
# oY w1aw fRam da1 ) § a8 UwednA
# & wgar &, agi ¥ agT ad s gFan )
fow ¥t a9z ¥ faraml & qoF FeqnaT w1
Ifaa g 7 faaar | & angm 5 smaw
F a9 9T w1 AOF 7Y g =g

g1 # yEw Afedi & fog gum
w1 7 50 g% wqay feav 1 arw Wy
Tl &g &R A, afwsarg g &
2t Y s0Y wwar faar wmr dary
e quua # S0 g% T9d 3T qE-
i Fam @ A1 Qar 7 F gAR
¥ J F wFTT A7 gy ! ogafew agr
W ¥ wemd & 92 7 fgdem Rwrd
#Y g&R 8, a1 fedt e £ @ a7 A
gfaa agraar fasdr Tifgg

w1 ¥, i gng wa §, § 7@ fax-
&1 &7 fi weerar o< faWg qX &
g faar 9@ @ SEW Wiy gna
fEqr 9 | AT K AFHTH A & fAg
savar & wqnar da fear 9w s o fogd
e § I ada i fogder 1 7
v ¥t 3faq suxeqt gTETT F1 USA-
wqra g & fou wfas ¥ afow dar o
arra forgd ag dver ats g @0

MR. DEPUTY-SPEAKER : Mr. Vidya
Charan Shukla,

SHRI KANWAR LAL GUPTA :
Before be replies, we want to say something
about the Delhi Police which Is very impor.
tant,
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SHRI RANDHIR SINGH (Rohtak) 1
We met the Minister yesterday, We also
want to say something about the Delhi
Police,

MR. DEPUTY SPEAKER 1 This Is
not the last speech from the Treasury
B:nches, He Is only Intervening In the
debate.

SHRI S. KUNDU (Balasore): On a
polint of order, Sir. Time allotted for this
s one hour, Every Member is given 2
mioutes or 3 minutes,

MR, DEPUTY SPEAKER { A miol-
mum of six mioutes has been given. Some
members have even taken ten mioutes,

SHRI 8, KUNDU : 1In such short time,
if the Minister Intervenes, then the Treasury
Benches themselves will consume 350%, 'of
the time, Sir, It would be better if he re-
plies last.

MR. DEPUTY SPEAKER : This re-
lates to the Minlstry of PFloance and the
Minister who will reply to the debate is the
Minlister of Finance. The Miolster of State
for Home Affalrs is only intervening,

o} v o e AT wEAT A® &
e gm fafret Y fewres qx &% &
NFAT AEY § 1 FA. SWT F NS F AR
afg w4t oft qare & & sarer @ &)

MR. DEPUTY-SPEAKER : Let us
Hsten to him and then you can say what you
want to say,

ot w37 ®1w qav : 2w qTg A
B 1 #fe7 wsar 78 i, §fe ot @
femer &, amar wt § aew gy aad,
wieg ANt o Mg f A &1 WH
T T gaee AT gt SEY & AW
g o oft v )

SHRI RANDHIR SINGH 3 He will
hear us about Delhi police, We will
convince him about the Delhi Police people.:

15 brs.

THE MINISTER OF BTATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Deputy
Speaker, Sir, I will speak briefly about a
few points ralsed regarding the matters which
are being looked after by lhe Home M!nla-
try.

& gHo Qo WA (q7T) : WA
sEardd ¥ It aU9 gac gN § | HEA-
dr® 9T wifesrd & ox oy 19
a1 fas) § 1 gard ot & @ agr . |
smrA fmidagme fim @ @
¥ | & srar wgar @ Is w4 wgiew 9@
& qit § a1f gl 5O 7

o}

SHRI VIDYA CHARAN SHUKLA :
Mr. Gopalan when he was speaking, mentlons:
ed about the role of the C.R.P, in Kerala,’
I want to clarify the position, The conduct.
of the C, R. P, so far has been above board,
The C. R, P, has always helped the State:
Governments and wherever they have been
developed for maintalolng law and order,
there is no question of C.R.P, as such mis-
behaving, There iight be'a few Instances’
here and there, but if such instances are
brought to the potice of the Commanding
Officer or the State Government through
whom they are deployed they could be look- -
ed into,

SHRI NAMBIAR : Generally the
C.R.P. is very bad in-their behaviour,

SHRI VIDHYA CHARN SHUKLA :
I emphatically repudiate any Insinuation or
allegdtion made in this behalf by Mr. Gopa-
lan. It Is pot at all true. Such an irresponsi-
ble statement should - not be madé on tlu
floor of the Houwse .

.SHRI NAMBIAR : Tt fs-most responsi.
ble ; it is factual, . v d
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SHRI VIDYA CHARN SHUKLA
He mentloped about the Shiv Sena and sald
that Maharashtra Government was connlving
with Shiv Sena. I have no brief for the
Shiv Sena, We have condemned its opera-
tion and its activity in the strongest possible
terms, There Is no question of defending
what it does, It is absolutely wrong to say
that the Maharashira Governoment has iIn
any way coonlved at Shiv Sen operations.
On the other hand they have tried to put
them down and they have condemned them.
They have done It; they have always done it.
Whenever it ralsed Its head they have tried
to put it down in as irm as manner as they
can.

The third point about which I want to
mention Is a mat'er on which we had a
meeting yesterday in which Shri Chandrika
Prasad. Shri Randhir Siogh ji, and many
other MPs, 20 of them, belonglog to all
parties werc present and that was relating to
the grievances of the Delhi policemen who
have been suspended or discharged connected
with the agitation which took place in the
early part of 1967. Shrl Kanwar Lal Gupta
jl has also moved a cut motion on that.
I wish to state that after discussing this
matter with the Members of Parliament
yesterday we have decided to have a fresh
look at the problem,

SHRI NAMBJAR : Very good. We
were all demanding It the other day.

SHRI VIDYA CHARN SHUKLA :
We will bave a fresh look at the problem.
‘We will take a decislon which I hope will
salisfy the hon, Members,

SHRI KANWAR LAL GUPTA : What
about the Police Commissioner for Delhi ?
What have you to say about the pey-scales
of Delhi policeman 7

SHRI VIDAYA CHARAN SHUKLA :
Regarding the Khosla Commission Report,
we have implemented, and we have accepied
a good many of those recommendations.
Most of these have been accepted ; the crash
programme of police housing is being under-
taken and many other matters are under
implementation,
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About Police Commissioner for Delhl,
this s a matter suggested to us also by the
Khosla Commission, This matter has been
raised In thls House several times and partl-
cularly Shri Kanwar Lal Gupta has been
pressiog for that particular matter. We have
considered this matter but we have not so
far taken any decislon because this would
require a very well-considered declsion. The
House must realise what it means to have a
Pollce Commissioner for any big clty, par-
ticularly Delhi. In that case certain judicial
fuuctions will have to be transferred to
Police hands. Different judicial functions
are there which have been so far done by
the executlve magitrates llke preventive
sectlons of the Criminal Procedure Code or
1P.C. and these will have to be transferred
to the hands of the Police officers here,

So, that would be the implication of
creating a Police Commissioner’s post In
Delhl. We want to conslder very carefully
all the aspects of thls question bzfore taking
a final decision in this matier and I can
assure the honourable House that that matier
1; under active consideration. 1 would
request Shrl Gupta to withdraw his cut
motion,

SHRI §.5. KOTHARI ; Oa a point of
order, Sir, The hon, Minister has not ex-
plained his Ministry’s on Demand No. 43 as
to why he wants a Special S=cretary, fifleen
Joint Secretaries, Officer on Special Duty,
Deputy Secretarles, etc, and 36 clerks and
and Assistants. Let him explaln this. Inter-
ruption).

SHRI NAMBIAR : Let him explain
what Is the sanctity for this Rs, 4,000/-7

MR. DEPUTY-SPEAKER :
reply. Shrl Gupta,

He will

stcmowotet: a1 & 7 wAe
qg1 a1 W9 & @A § g @A d IR
¥ | qgaE)s & g Afead § o
g 19 a1 fas) § 1 gard ot & e
wemsAEITwHIaga fag @
WY E & AR F gpAa W OFA AT
W § ? agt ueemfy wY ggRa €
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SHRI VIDYA CHARAN SHUKLA :
I am sorry I have omitted to mention about
this matter, This matter was also ralsed in
the other House and we have asked for
facts from the West Bengal Government
regarding this case, This matter has come
ta light only now and we shall look into it,
I can assure the hon. Member that strictest
possible actlon will be taken to bring the
culprits to book. And we shall do our best
to find out who are the culprits concerned
with this case,

As for the point raised by Shri Kothari,
there are certain structural changes which
have been made with regard to the administ-
ration of Unlon Territory and because the
post of Chlef Commissloner had been raised
to the level of Licutenant Governor in Manl-
pur and Trlpura the Lleutenant Gowvernors’
posts are normally to be occupied by senior
officers of the status of additional secreta-
ries or secretaries. The Secretary of the
Home Ministry who looks after the Unlon
Territory matter finds himself in difficulty
in dealing with the people who are Lieute-
nant Governors in the States and who are
more senlor to him in thls respect,
(Interruption) We are streamlinlng the
administration of Unlon Territory as per
recommendations made to us by the Admi-
pistrative Reforms Commission,

SHRI KANWAR LAL GUPTA
Slr, I want to ask one question,

A B & oWz WA FA g § )
agl & 1o ¥ §zo mdde w0 fwfe
g frm 1@ A g fr ag s
agi % €2z qadde ¥ foq Rl £
e # arar wrgar § o owar T R
#§ T qYg F1 & 307 § faw w1 39g
¥ 38 §z= nadiz ) fwfeargs a 8¢
e ?

SHR1S. KUNDU : If this dialogue
goes on like this there will be no time lefd
for us to speak.

SHRI KANWAR LAL GUPTA 1 |
want to ask only one question,

MR. DEPUTY-SPEAKER : Mr. Gupta
you should have asked the question when
you got the second chance. I cannot allow
this dlalogue between you and the hon,
Minister of Home Affairs. There are other
Members here who also want to speak.

SHRI J. M. BISWAS (Bankaura) :
Sir, we do not like to Interrupt the busincss
of the House. We should be glvena
chance,

MR. DEPUTY-SPEAKER 1 Please
listen, Your party had a full chance to

speak,

SHRI J.M. PISWAS 1 You are going
on allowing the other member to put ques-
tions,

MR, DEPUTY-SPEAKER : I have not
allowed him. But If a Member speaks in
splte of me [ cannmot help it. 1 have not
allowed him,

st forr wr W (aga) : [@ §-
et fenrgw faay = &Y WA & fog
et § 39 ¥ ot vew At R fom
& wr§ wetT agl § 1 ot ww A
o) foge &<l ¥ aroft, dfoogam wa-
wqw fag w1 ®g¥ §, 99 9T &« gt o
Iof € g Ad § s W owEA
% wifgd fr ag o AFge ST 2 1 ag
g% gx grfaw § 1 anwr Are w1 o
aai §, Su%t 9 &7 Ayl ¥ Ewan
¢ 1 ozt aw feda & ared @ %1 §aH
L, Sus gmamnasy §1 W aw A
gl wT § fow W g fiear
ar gwar ¢ | dfsa gy wE o A §
farr w) faege a7l fsar s wifgg
¥ At quw ¥ aff wrt 1 v fewiz
T 25 WY 3K | wreAw fafwd o ag
femtz § | vv9 @ fawiv & 74 ff D
taferfoe st oo ¥ s w0 @
fawie % Gar gt wr W@ 4 ) wufeg
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[ forx =z .
atry & fe Svg QA Y et g ) orgt
T AT N ARG TAT §, ¥
fiesamess@ 1 ¥ E o
9 T ® AT & fog ovegd w7
JATEA 31X g FALY Gorar A st TRy
feile & goifaw s g 1 WA &
fog ®2w I3 ordd | FfET AreAw H
o 3 5 359 w3g7 &1 A & fou
TR ¥ GATA GHIT F A AgY ¥ A
T § | GTHTC FT F19 9% of R qg I
gAET 9T Aqw LA FfeT IgF  dar
all fear § 1 FToT A TAww a3 A
N A AR & fog oF ga fzar ar
s dgo aifefen faeen wgamar srgo
wWH TN A Iog ¥ W wmA flar
21 AfT gg 9T AH w) § ) et
Taw ag qLET adt § fwT dze gieg-
g A S seEf qadf @ g
UETT ¥ WIfgd o1 fF x@ a@ ' agi-
T ORI TAT AfeT EaRT awrT )
W R I W AR & W agEd
gAm g & org w1 IH § fex g
qC GIFTT AAS T FLAT § 1 7oon ag
Dfrisg@aar @ w ¢ &
eI Wi war § 6 gr s dar fer
Sg arfE g9 <49 ;AT B A5 & feg
XA IO GHA AT §T a8 | § gwar
g f6 aTF %1 wodt AT wA A aw
e

fentr 74T 34 g7 Jx @ worE
F T H G qa% groy 10,33 Srw At
At Y § 1 3% FAT g AX o
& dufon qrad fear amar § 1 e
qrad ) wgrar ¥ & fog o gy fea
wvn arfgy AN ww Al W@ £
wamyfam Mo ¢ 59 9
ke & ooy qede O WA §m N
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§ | ¥fie aewTe 9a% At ¥ 5y TE W
W1 @ awE ¥ frgar ast ato o
WY, WAAFTEAIFIT L |

feqiz arax 42 i gefanr o
Faq Az F g H & Fogwn v
R @ &, foaar segwem a3 @ @ ¢,
o fearfear ¢ a7 @ §, 9% 9« fege-
a2 1oy 39 feagl faesll & & wn
QWY eRa T A R R T
A q% 99 TG § | IHF WL AT
w | agt aga fogoeadi & Wy 7§
g fawt & A g iferdz qoE -
ffz @ g A FN adm o A
Fo Fo grg A ok aix ¥ faedt A
fael § | BfFw g3 AN aava 7@ aw@w
grftagar g 5 gEd) WL W
Ca |

fewiz Arax 44 Ffadz & aX ¥ §)
Fafon unifag &1 qgi I6 &1 @i § |
ag 4.99 =1 § | 3EH H1E TEW@ AL
g1

a7 T AT N ¥ J@F gafaw
agt ara Itk 7€ § | Gz Ford gfee &
Mg ad sk g gfew o
oY qgsaT § ag oF AT wgww
81 gt agn avm e 1 Sww
TE TR QA ifeY | TR foq
whrar & Sorew frn AT Wiy | o
a% T@ AEEN ®71 EARIIEAGUT A grat
toraw gl WAl A 3w § SAEeN W
wqra A @ wwAT @1

sz ¥, 9 sEes A §, N gdear
g€ & oirc dtog ond ekt § s -
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Tl @i wifgd | 7g A gfewa
Gl

feats amaT 47 dag ¥ aX ¥ § 1agt
35.71 wrer &Y wiw w91 @ § 1 KA
A T W "dear A FAT F w0
iy fage H &1 gaw) dag Fat §
% gars f5a1 a1 | 9A4Y 99 TG w0
Fagigfg) agvar adf wo1 § %
A9 sear feadt § | gaw Adar ag
@ § e ga ot afid § war afe &
MH, g GAAR d oy F
am & g & aewre dfast wrdt @
& gt FFF UFT & AR qmA
@

fentz asat 49 fadh ofge F aX #
{1\ 2¢ faegs IwTT &1 @maf § 1 @EFR
gedft &) § 1 9w § ufw w7 § Afsw
gare fagr #1 § fudl afgg & feq &
dar o X1 ¥IF1T § 1 afk g AA-
&I AT AT gEd T ¥ H1F KL AV A
4GS g9 & T4 HI AR W WwH A
TAA FY w7 qFA 1 w7 Ay FAT §
fif oy g gwTE FT & 1 AT AT,
gee q1q | Gfaera § sy gwyeT and
a1 fr4t afaw ) arg &eq w7

fente TraT 90 verfas oAsll & at
¥ ¥ an wi§ T FAT 7 70T w7 O£
¢ g gfesay ot & feddulie &
a ¥ 1 fage § o qEfas =tz A
weea & 1 57 xa® o ¥ qn fadaw A
Fur fvar § \ agt sgaEr A fF gardam
fox # &, v qAfww Aigg &, drm
fegtfo wigg § 91X agi 91 Q% =T w
eqreAT AT Tifgq 1 wwtw wAY  gawy
A § 1 AfFT A IW ATE FAT |WH

g A § 1 9g agT @ Ifawr fagw
LA LCEARGE SR CU LR Sl a8
ot ot 7 & g w0 @Y A Wy
qar gam fF wfeaguy sammm & feg
i & waray &=t war T4 § AT IgAY
®t§ srramawar A § 1 IgN gF far
T wifgu 1 aTaY & A § g S Gigr
Wga &N gny § AT IS q9 WY
g § 1

we & grgwew A gfeaor & @y
TG FgIT AgAT g 1 A1 & it F o4
&4 faw o9 g @ v gfadl ek
Fregew & fifyddan 1 amw W @
afe gark T # AN wgew A
eftwre 7d) fear 1 gfaal ok greasi
FT AR A Y AT E BfFT e ¥ TR
AT TG FW A FW F1 GEEA &
o g9 qramdz € T1T 97 THET FAS
A wd oY | AfeT g rwIgiE ® A
&1 g A T @) §. IEHY AL
oA WY E | GO A N qg wgA §
& femar T

g & gAsd T g wesfen ¥
TR # g9 w1 Aagm g1 ¢ @ qrfe-
¥z q97 §8% HIAT A1 Qo A€o HTTo F
wrewrez ot §, sai ur Safefeen Far
§ 1 ag T i wifge 1 i # Wean
A #Y g8 &, AT IgN @0 AT
qifge | At as g @ gf § W
%9 A4 FT W& |

A At T A q i &5 ® A
weta A § | AF o} KA F gw
I %3 § T IEH qrg vT wwY §
ad GUFTT AmearEs & s ag gl &
T gfsdel & ara w1t Wi
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MR. DEPUTY-SPEAKER : Before I
call Shri S, Kundu, 1 have an annduncement
to make, The bon. Prime Minister wiil
make a statement In the House on the
Gujarat earthquake at 4,30 p,m.

Now, Shrl S, Kundu,

SHRI S.S, KOTHARI: I shall be
generous enough not to disturb Shri S,
Kundu when he is speaking.

SHRI S, KUNDU : I am obliged to
him, and 1 hope and recommend that he

wlill continue with this conduct towards the
other Members also.
SHRI NAMBAR 1 When there Is a

vacancy for the panel of chalrmen, Shri

5, 5. Kotharis name must be recom-
mended,

SHRI S, KUNDU : For the benefit
of Shrl §. S. Kotharl, I shall begin by

quoting page 89 relating to Steel and Heavy
Engineering, 1 am surprised to find under
this Demand that a sum of Rs, 2 lakhs
have been spent on the transfer of an office

just on the reorganisation and transfer of
one department, We also find that there is
an additlonal expenditure on  furniture,
aircondltioners, heaters and  statiopary
articles etc. in connectlon with the appoint-
ment of new Miolsters lo the Minlstry to
the extent of Rs, 82,000, Who was the new
Minister ? I think Government are fooling
Parliaméat and misleading 11. 1 know there
is a Minister, there is a Miolster of State
and there is a Deputy Minister. T do not
know who the new Minister 15, Is the
Prime Minister hatching any ministerial
egg ? When will the chicken Minister come
out ? We do not know,

SHRI PILOO MODY : Whoever is the
Miolster is not a new Minister,

SHRI RAJARAM (Salem)1 They
appointed so many Ministers last year,

MR, DEPUTY-SPEAKER : The hon.
Member Is lo:ing his valuable time by
entering into conversations with other
Members. Let bim go ahead with his

speech,
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SHRI S. KUNDU 1 The point is that
suzh a colossal expenditure {s made on
furniture, alr-conditloner and other things.
Then, we find an expenditure of Rs, 64,000
on the visit of a dignitary to this country
and staffears and entertaioment. What sort
of entertainment was it, permissible or not ?
The hon. Minister cannot plead ignorance,

SHRI NAMBIAR: It is only to
entertain eclephants that one can spend Rs,
64,000,

SHRI S, KUNDU : This is not a
proper cxplanation under this Demand.
They must explain what sort of entertaln-
ment it was, whether {t was a floor show
ctc, Ido not want to mention all those
things, Or, was it just a simple enter-
taloment 7

SHRI MADHU LIMAYE (Monshyr) :
Possibly. Strip-tease,

SHRI S. KUNDU ; My hon. friend
Shri Madhu Limay says ‘“strip-tease’. 1 do
not know whether such entertainment was
there. Our country is a poor country and
the per capita income of the country is so
low as Rs, 25.,,......

SHRI P. C, SETHI: What did Shri
Madhu Limaye say ?

SHRI MADHU LIMAYE : I said possi-
bly strip-tease,

SHRI S, KUNDU : | hope the hon,
Minister will explain these things. We do
not approve of such expenditure, There
is also some reference to the ECAFE, The
Beafe Missfon which came here had recom-
mended the setting up of steel plants in
various places. One of the sites recomend-
ed ts In Orissa, There we have large
deposlts of iron ore and coal and plenty
of electricity. It is a backward State,
When Government are deciding to put up
two or three steel plants, 1 bope they will
consider the case of Orissa also, I have
already written to the Prime Minister about
it, 1 have not not a possitive reply though
she has acknowledged the letter and said
that these things are belng considered, I
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hope she and Government will consider
Orissa’s case sympathetically.

Now I turn to p, 45 which refers to
privy purses, Were an amount of Rs,
85,000 is going to be spent to pay up
arrears due to the Rajas and Maharajas,
When Government are committed to the
abolition of these purses through a Rajya
Sabha resclution and when there have been
pronouncements about democratic sacialism,
they must prove true to them and
should not project an image of
pretension and bypocricy. This demand
should not have been made. When they
are golng to abolish these purses why this
waste of public money to the tune of
Rs, 85,000 7

Now p. 17, graots in ald to States,
There is a isderable t of
belng spent on ald and assistance to States
to meet natural calamities llke floods,
drought, cyclooe etc. It is said here that
such assistance normally covers 75 per cent
(50 per cent as grant and 25 per cent loan'.
There has always been a demand that such
expendlture should be completely met on a
grant basis. This has been repeated over
and over agaln, Poor States arc not able to
spend money on this account because they
have thelr commitment on staff and establish-
ment expenditure, Therefore, they suffer.

Strangely enough, on p. 107, the same
thing is repeated, It looks like a Pandora’s
box. Here on this accouant, there is a de-
mand for Rs, 65 crores for rellef operations
connected with floods, drought, cyclones etc.
I do not know why this Is being repeated
here.

In this demand, there is an additional
sum of Rs. 265 crores rcquired for providing
Joan assistance to certaln States, But they
have not mentloned which are the States and
what are the criteria adopted for asslstance.
In the next year’s budget also, there isa
provision of Rs, 175 crores on this account,
It has been left vague and fears have been
expressed during the budget debate about
the possibillty of this being used as a politi-
cal string to put pressuro on States. It
would bave been better if the basis of the
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assistance had been formulated and the
detalls given,

In the same page, there are some pro-
vislons made for financing some public
sector concerns. The colossal expenditure
on public sector concerns Is known to all,
On non-profit sectors such as clvil construc-
tlon and capital construction, conslderable
investment is made. Even before production
In some public sector undertakings, swimm-
ing pools and blg bungalows are got ready.
In bathrooms and lavatories vou find costly
carpets laid out which you do not find In
Delhi. The poor people’s money should
not be squandered In this way, Some cri-
terla should be lald down about expendi-
ture In these matters, Now 45 per cent of
the total money s spent on construction.
Government should not play holi with the
people’s money. Criteria must be drawn up
for spending on Items of work by all public
seclor concerns,

&t FiFow g (fateg) -
gaTeqE WEIET, ¥EY g fE & gy
aiit & ar § 39 53, § 9% g @
41 Ag13q F @ 41T ¥ foq qurg v
wrgal § fe sgi fag® fai afwsdt dms
¥ Tegafa maT o1 £ qgi ¥ $0
SN | FT FT {ig FY F7 97 247 0
qfsqsfY e ox ag ¥ faak & awx qafl
¥ qaIT gEIAr @r At sS4 & sEs
Irgafa araT &1 gar 1 Wiw fwer, ag
I T @ @ 9| wEF fag
FET aTRIT AT 08 HAL AT g &
g

wqy gy & uAeqrA F g
wisl N AT g F 4T FoEr
wrgar § | ¥6 @vae § 5y w-aleT iy
g, o 9 gamrea gawl & QY 4y
TgT W14 ¥ WA N fawma # af
&1 & 37 fasmaal & 99 A 59 7 W T
g fRm s T g ff @ a A
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atw Y ol #T A weerAe ¥ it faz
ol, 3% o fear oy 1 AfeA ag o
g qraeEs § 5 Toeqr v @@ d
fifea arEl Nl F agraar ¥ fag afes
¥ afws w7 glan fiear strar wfge | -
T Q% Fea faeEr gan wem g Wi
¥ &7y 7 3ae afaw  feafa £ wd-
T @ AT wifge 1 e o®
e frger gan &7 §, forma) agraar &
o w0%T wEi Y w2 @ W
wrgw § e w 3w w1 fawre dgfea @
¥ &, @ ag o= § e e ¥ fag,
@t fF oF dwig wog o §, svafaa €
¥ @& iy wgEm & fear o )

woeq %) fadry fegfa srsdy ag)
AR ag aga fragr gar uvg g 9«
£ 700 #e ww=T a7 qiffea & 9
wit g€ ¢ 1 39 divig WwT § AW F
waTX gHeqT & 9 § gk wyr § 1 oat
w4t w4t & feq v, g gaegn HiT A
faFrs &7 ARU FAY | AT F
g & fou oY woar @i feqr war g,
agagaaner 1 & agmr 3 & faw
HATHT TAEGTT & X ¥T GHEAT F §H
3 ¥ fou o} wfes w7 ghar &2 arfe
agt O Aifyd T W wfes ¥ wfaw
g faw w |

TOEqT G, agt & eq 74 =
garfyar, AT ot @) & g9g gwedi A
aTe-aTL 7 AW Y § e e age ¥
fawfor &Y mafem & @1 e
TEL W QAT A 7 AW AT WY WA
fea gy a1y A% AT Y ¥ wgw e
wwat §, afer Tad g At 3w A gafa
W anfy & a1 Qe M Wfew
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7 Wil § Toeqr g3 ¥ fen gy ot
sTaaT g § A qar srar § fe F=hy
AHETL X I QAT WY AFAT WY Y
as T g £

TAEqTT § U qga § win-x §,
¥ foow & Wfagfas, ofas, Yufos
AT yrEfas s F—anr B o @ fgad
% §, a9 avy uwegq § §—fame
AT qdzEl F At fear o qwar K
e Toredt & qdew-deEY qWr 9dEA
& fasra & fag o1 Al § aga ww qar
T@raar g ) agi 7 gar-glaarai &
fasra & Az Y sary g fearnar o

qweqra & feroit aqr afewdt @k
¥ frg ara wrfzae @y §, Afea amo
ot ITFT AraT Nfea, Teq T FFHT
g wcrgan 31 gw wifew wnfagi & am
¥ Tqqr aY 98T @ $A & Aafew
Freas ¥ 9% fou fraar waar @d far
¥, 9% A ANT FT qFAT §, A AHT
37 &) 7 Feafa £ && 1 g qg Few
wifge f& anfaw snfadl & fag ot wwar
et fRar amar &, #ar 9Ed afam
wfagi & wifas feafa sz wgT-ag7 §t
FAT IBA AT IA F 4NN B G FA
# agraar faedt § araff 1 & ag adl
Arrar 6 &l &1 geaar Ag G @ )
ww aF frssrara afgmfad) & gra 9w
A FT IANT A GO, AX A®  GLHEILY
Al F 7O I8 WA W AT HY
adt YW A @ T |

ag ¥ & faea § s ¥ &) eaevar
fqod & Ty o9 wR N, aer § A,
AT ¥ aga aF G A A w1 gy
ywey AgT & 1 Sl 6 A AT 6t e
A ¥ T Fw ag § ) gt e gg
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& v &l W) Y st wgar Tt frea
¢ '

& g wear wrgan § f5 woreqm
&) sra fadiy feafa w1 3ed go ez
wrg~ sy wY ¥ gfez ¥ ved go A
HIE A § agi T AR F a9
gt w37 & foq fa@w @R @wi
% st =rfge 1 aifs agh afaw ¥ afes
WG FT FC AT IH |

# afus agl szav gam, dam FEw
& &% F art 7 oI FEA Amg@ar g o
Ju ggar faiew g7 9§ & faw
HAIFT BT GAAIZ AT ARAT § ¥@ A
F for fs ¥ fafwq g7 faale &
AFT FT FeqrET giar 2, fagd qrF A%
grq agr &=arg g w@r 91, feaEi ¥ ¥
230 IS FT §T Ao A w1 G @,
g & ¥ At A wwar @ fE
F7Er fearay #Y gad aan 541 fr ax
g9 % g feamt wt ag €t Tr @1, feg
g @ wg & qgm & swEA W
fasra foar ong | ata oF o T R
faad f5 g fagla & gro ofaw ¥ afes
u7 {3 T %7 § 1 gafeq fasls,
HaT AT wiway 1 fgear A § sq #
HEIT FT JAUEA AGIAT AT AT IAN
T agfoga & a1 @ o)1 & @
& wawr qndT @ |

SHRI DATTATRAYA KUNTE
(Kolaba) : Under Demand No, 112, crores
are advanced as loans and advances to State
Governments. First of all, I should like to
ask for details from the Minister concerned
for ralsing the demand for natural calamities
from Rs. 35 crores to Rs, 100 crores, 1 fecl
that it Is for the period ending 31st March
1970 and therefore detalls should be avail-

able so that there may not be misunderstand-
ing at all Io any quarters (Interruptions.)

whether It was spent properly, whether
Tamil Nadu was getting more money than
required or more than the other States,

There Is another point. An amount of
Rs. 275 crores 1s provided to cover up the
gaps o the resources. If details of demand
No. 112 are gone into, we find there are
plan loans, non-plan loans, temporary loans
and loans for natural calamities and all that,
In previous years there was no demand made
for coverlog gaps In the financlal resources
which had been introduced now. I would
in this connectlon refer to article 115 of the
Constitutlon which says :

¢ . The President shall...when a need
has arisen during the current financial
year for suplementary or additional
expenditure upon some new service
not contemplated in the annual finan-
cial statement for that year,.....cause
to be laid before both the Houses of
Parliament another statement showlng
the estimated amount......"

Therefore, this has to be separately pre-
sented; it {s a new service for the current
year; it is provided for the first time; Rs.275
crores are provided; oot a small sum. No
doubt it has been provided under the head-
ing non-plan loans, Non-plan loans are of
a differem type; this is a new type of lran to
cover gap in In the resources and it ought
to come before the House as a seperate new
service and should be seperatly presented,
Since It han not been done, It Is barred
under article 115,

We find that In the matter of plan-loans
also, the Government have modifled the
positlon as regards Ladakh, Naga hill areas
and other areas also, It {is good that the
grants will be raised to 90 per cent from 70
per cent and the loans would be reduced
from 30 per cent to 10 per cent, For this
the Government ought to have come specifl-
cally before the House and asked for these
modificadons. Unfortunstely the Goven-
ment had appropriated to itself all the
powers and privileges of the House by say-
Ing In memorandum part 11 ‘It has been
decided’. By whom? It Is this House which
has to decide on the modifications, I am
fo favour of makiug thess modifications,
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But it is not the Government which is
authorised or competent to do #t ; It should
come before the House clearly saying what
it proposes to do in the matter of loans and
advances, After I spoke In the House, I
find from the newspaper reports that the
National Development Council has consi-
dercd this matter, Even there it secms
some some Chief Ministers have complalaoed
about the manner in which these moaeys are
going to be spent, I read in the newspapers
that eight States were going to get the bene-
fit. Today Is 25 March and this amount
is supposed to be spent before 31 March, If
detalls were not available with the
Mipistry when the supplementary demands
were presented, they ought to be given to
the House if they are now avallable, Before
the details are given, to ask for a vote of
the House for this amount would be wrong
because details as required by the rules of
procedure are not supplied to the House,

o) Tosite fag (Tgasw): Imeas Ag)-
zq, feniz #o 5 feqa fafqedt & ak &
g% qg #gr ¢ f5 O Gfaet gmaRem
¢ o\ & famfggi & foq dra zigw -
wd, I8 g7 9I¥T § IR B Fearan
g J1aT ¢, T9 WS, VN AT F 0F AU
WY 9g 997 FAX B 9 A F 91 qrar
w7 fe agt myga ar wwodt aew WA
&) arq Taar g, arpElt faerd ey g3
& §19 221 § 1 AfeT w9 F faardy £
gl s1gs A wdt § Wl g emA
FAT Y §rq 78 @ qrar . @ & «rgm
fis ag 1 efa oRMRaa &, oy @igw
eu|, g YaIar § Sqrar N F5ar 917 |
afea & w3 fe7 91 ? fafaeey g at
7zt 9% & Ag 1@T | qg agy g9
qar § 1 AfeT AL FAY T B T ?
R T G qrar § €9 T[q 9

G AL wa & AT & WHET ST
wigar waT faardy € Wrex dar § O vy

o drrr TwE AT gy et et
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#feT wr Bt arwee ) dRa dm @)
wrdt § oY dur avx 1 g dEr e 37
7t 7g)eg g@ W Nz w T

fe ;g ¥ sgr wgm fente
TRT299T 1ag g § T difasnr @
AT GRIT HT §, W F AT 6 =
Y M9Ef 9T 717 A7q Sqw WA § o
fr 2ga & ¥ wra &Y AT qT WoF
7g ¥wq 339 @ fear § Wy = da @
st & @ feet &Y ot @ 1 anfe WY
Darada N ag st # g §
qear T3 Ifea Wieeae fafree

&gl & | What is this happeniog ? Where

is the Minlster for Agriculture 7 Sir, could
you kindly warn the Mioisters that they
should be here 7 What I am saying Is very
Important,

& gy st g fR R@a ¥ ey
27 w1@ & 9T 9g M Hfew aw 7 s
gagisgarm Iy fF mgr #6
& 1 et qv Jeq XM AMA §, A
sqreet 41 g ¢ W od aufem A 3
waa e ad amen gk § WA &
T | & ®Y o A fiwar wng

gad @ gl FFITE WRAA FHIGT
¥ anz@t Mo A wdf FC @ T N
g 9T feaAl +1 T 9w | AT WY W
4 Ty fegmEl &) G &) s fra
&) | ag at wer &gy ga fe Aiw fafq-
wd srwid g 1€ fag ¥ 59 graa &%
@raf ) dfea & oo & wgm1 wgw e
GiFeats AT wtaa ¥ feaa el
fen org, TT A S oA ¢ N fwarAt
Famgwicgr W srag §, v @
femiT aar § 0 300 ¥y 9§ §,
g ¥ fegial w1 gfafafos s@ § o
T wigsl W@ ng ) @ 9 st 9w H

§ g ¥ § For &) wor ot g w0
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éar grar § ag fed TTE@ w1 AW AT
AFIT FTATA § 7 ¥AT E | A T AL
ot grar § fe frgral Y dere # ¥ma
gz & et § o for 3§ 7% &< faar
wraT §, 93 g4 wa e &1 w¥gT afl
w1fgq 1 39 & sar ®reE Gt § frarm &
I FI T@ NT AT IW I HF  AHAIS
wifez & %< feara &7 faeg 1 w&q
FHIT F AT | OF AT A § AMFoI-
W ST ARG @rar, IAA w4
0 At g€ § 7 ag s wTw q@war w7

oF q@ A arz ArAe 3T F @it #
FZAT AT AN QW AT ¥ qregw @@
g\ oA 1w 7 531 goq frar § fe wr
ow 9t §TT cHT FAOeAr 9@ ar 150
T §ograr Sy Agf fadarg grafew
fafaedt & qregs @ w1 § g7 fafa-
TTT AT TTOE @ g g qgi 90
fagrrwurgar § & gt wif areflx
A A A, A ¢ g Iwy q3

...
sit wy formd : wal 2 wngd §, 7%
qqEr |
ot Tarfie Fag : w6 Y 3 =fge?
gw a7 fergmarft § 1 U T8 T WX
2 F A 47 A ¥ 9% §, g7 T
AT T QT WY | 019 A BA & wA0g

auA fifag 1gw & 1 mg a7 Sifag )
TR AN F) awTeT A T € L.

ﬁ“m-m g 'T‘a- !:
®IZT T4 W wfaw Y wWha.........

st o feg: 9w gR e
Ll ]

ow wy & fenty mac 51 9T s

wrgar § ag faseh ¥ fasfa® § ¢ &l
FIQNULST ST S @y & 1@
w& annafual A sa1 gy frar §, 4wl Gt
wAQNUETE FrEAT § foak qew
sxeqr gl § 7 fawer o) sgazar §, 7
qil ®Y 7 gTF FY T &% AN, I A
Q1 g1 s fear g 1 dmw g faee
) ara B, ¥ gwrd grefen fafasd
ity Masmagtarg R g
g% fag g8 s g

feniz 52 qudtng & fasfed & §)
% wAlgT AT T T § I &
feg—RgarAt £7% g 57 sAmAl ¥
15y | o2t i wEgey, & mok amy
g9 SEar g, €9 P9 ¥ g gy
SFar g, gW an A1 T4 § T Al )
¥MT g FHHITT rar @ qaw, fgmae
s gfeaan & sma &0 ondd, snew ¥
6T 7IRF F frazie) |

Q% a1d §W SifaewT & art # wgAr
wrgar § 1 @i Suw aex wesar Afwg )
@R 91g8 g0 7 wifadm, s@ g
faar §, Y Agzardt s& gex weaT faean
Ll

fenrvz 62—wizwifee fafredl
¢ 1| To wWI%o o ¥T UF €T FH Vg
a% ¥ feqrmar § | & wigmm ¢ f6 9w
fo opflT oA FF TER W] E
v Qfag 1 gt ) fafret sga Y
aigx #E) §, & fea #1551 gfean s
WAL & §, 9o% § AT% WA T gEar-
g T & wudT wgy feqr org ) W@y
Wi NoT @ T feedt @ arewne
o 8, sud dgred el Aff A
ayQ szt g a7 o Ay Frerear
b v femgw fowned) qrorw § 1 o
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[=t otz fag)

EATRT B3O &9 GTQT a1 srEer R
fFam wogR 99H vy swmw & |,
my g e Fgt & amed Sl W
qrRaee FadmT | arsr & S S A
@ &, 7 Rarad @ adl g Tif g

fewme 124—sfima de g &
faufad § 1 @0 30 ¥ wiffmm
qrft AT & ) @ &, A9 ATWiA A
# gfearm w1 feear gfamom w1 Afe,
w§i a7 @ 5 ag T ot g @
a1, gara fgean g 1 faear =1fgd

femoy 75 451 fafael & qiegs
@ g e o AR A adg w
A A F AT T g1 AT W

# 1 % fafrez qrga & ot w37 W0RA
j—a I @ Ay w1 A —faeeh
S ggT ¥ 418 oa & fg 9 FI
¥ uF @@ Tl an AY  AY I 9@
¥ aitx Agral ¥ off qiw-g@ gWIX T 9
g 1 & agm e w58 F) AgASTEN
#3 | GATT ¥ T4 FIA N T fR2rd

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C.
SETHI) 1 Sir, this fs the third and final
batch of supplimentary grants during the
current financial year, which locludes 53
demands/appropriations of which 39 are on
revenue account, 13 on capital account and
one on account of disbursement of loans
and advances, The demands were formally
presented to Parliament on 16th March.
While the additional expenditure iovolved
{n the supplementary grants amounts to
Rs. 383,16 crores on & grass basls, the net
out go is estimated at Rs, 288.49 crores
only as Rs. 94.67 crores is likely to be set
off om account of receipts, recoverles,
accounting adjustments etc,

The new services mentioned In the
Supplimentary Demands are sl doalt whh
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in the note which has been circulated along
with the book,

Several points have been ralsed by hon.
Members, a few In the form of cut motions
and a few In the course of speeches. 1
will try to deal with some of the points
which have been mentioned here as briefly
as possible,

Shrl Supakar and, lastly, Shrl Kunte,
wanted to know the principle as well as the
details of the speclal assistance amount of
Rs. 275 crores which was a polat of debate
during the Appropriation Bill, Shri Kunte
has agaln raised his point on the question of
the new service. On that day I had taken
great palns to explain, and the House
accepted it, that this is not a new service,
Therefore, I would not go into that ques-
tlon agaln, 1 would simply repeat the
principles which I had enunciated that day,
The principles are : the reasonable require-
ments of the Plan outlay for each Siate,
the Impact of the devolution under the
recommendations of the Finance Commis-
slon on the State concerned, the benefit
that each State is likely to get as a result
of additional resource mobllisation by the
Centre, the position of the State on capital
account including the debt repayment and
llabilities of past loans, reasonable efforts
made by the State Governments concerned
to mobillse and conserve thelr own resources
On the basls of these principles, the Plan-
ning C ission had detailed discussions
with the State Government and they have
finally come to some conclusions, It fs
only today that I have come to know the
dotalled break up of this amount,

15.48 hrs

[SHRI SHRI CHAND
Chair]

According to the estimates of the Plan-
ning Commission, the position which
emerges of the gaps lo resources is as follows
Apndhra Pradesh Rs. 23.71 crores, Assam
Rs, 48 54 crores, Jammu and Kashmir
(locluding the backiog of Rs. 49.91 crores)
Rs. 56.92 crores, Kerala Rs. 17.88 crores,
Madhya Pradesh Rs, 1,50 crores, Mysore
Rs. 17.50 crores, Orlssa Rs, 32.13 crores,
Rajasthan Rs. 64.11 crores, West Beogal
Rs, 9.91 crores and Tamiloadu Rs. 7 crores

making & total of Rs, 379 crores,

GoOYAL in the
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AN HON. MEMBER : What about
UP and Bihar ?

SHRI P.C. SETHI : I will not go
into the detalis as to -how or why UP,
Bihar and Gujarat have been left out. The
Fifth Finance Commission made certain

r dation on devolution of finances
which the Government accepted as an
award, After that, there were various

representations from States. Then the posi-
tlon was reviewed and this has been arrived
at.

SHRI DATTATRAYA KUNTE : What
about the details of Rs, 100 crores ?

SHRI P. C, SETHI;: I will give that
when | come to that point,

Shri Kunte and some other Hon.
Members raised the question of the basls
on which drought relicf is given, Whenever
any calamity occurs in a particular State,
some relief is glven. Shri Kothari stated
that though a calamity has occured in
Gujarat the Prime Minister has given only
a small amount of Rs. 50.000, I would
like to point out that whatever the Prime
Minister has given at present Is only a
donation from the Prime Minlster’s Relief
Fund, This does not indicate the amount
of relicl which s 10 be provided after the
assessmet of the various types of losses
which have taken place there as a result
of this calamity. Whenever either in the
form of drought or in form of floods,
cyclone or ecathquake as in the case of
Gujarat at present, a calamity occurs first
of all the Stale Government makes an
assessment of the entire situation and writes
to the Central Government and after re-
ceiving the report from the Siate Govern-
ment concerned the Central Government
deputes a team of experts to go and assess
the losses. It is on the basis of this asses-
ment that relief is provided. Therefore,
whatever be the pature of the calamity—
we are all sorry for It—whenever there s
a case of any assisiance required it will be
glven In due course. This amount of
Rs, 50,000 does not reflect the amount of
assistance,

Then, Shri Kunte wanted the break-up
of asslstance which has boen glwen on

account of drought, floods, cyclone etec,
The break-up is: Andhra Pradesh for
drought Rs. 250 crores and for cyclone
Rs. 10 crores gnd Rs, 1'70 crorers :
Bihar—Rs, 1 crore ; Gujarat—Rs, 12,50
crores ; Kerala — Rs. 50 lakhs ; Madhya
Pradesh —Rs. 50 lakhs ; Mysore — Rs. 1,50
crores ; Orlssa—Rs. 50 lakhs and another
amount of Rs, 50 lakhs ; Rajasthan—Rs.
43,50 crores ; Tamil Nadu—Rs, 13 crores ;
Uttar Pradesh—Rs, 1.50 crores and another
amount of Rs. 50 lakhs ; West Bengal—
Rs. 1 crores, This gives the figure of
Rs. 90.70 crores,

SHRI DATTATRAYA KUNTE ;
What about the rest of Rs, 10 crores 7 You
must either give the detalls of that or de-
duct the amount from the Demand,

SHRI P. C. SETHI: I will give the

details in due course of time,

SHRI DATTATRAYA KUNTE: It
has to be glven before the Demand is put to
vote,

SHRIP. C. SETHI: 1wilglvelt to
you.

Some points have been ralsed by Shr
Supakar about the Kiriburu losses and the
Andaman and Nicobar Islands question has
also becn raised by him and by Shri
Kandappan. As far as the Kirlburu losses
are concerned, It Is true that on accouut of
the railway lead for export to Japan being
quite long and on account of the varlous
Increases in rallway freight and port charges,
this mine is Incurring a loss. It is on
account of this that it has been thought of
that at a late stage of time this mine would
be diverted 10 Bokaro and the export com-
mitment to Japan met from Balladilla, Till
this arrangement comes through, Kiriburu
is continuing to export and Is losing.

The matter was taken up with the rail-
ways and the port authoritles and now some
reductlon in the rallway freight charges and
port charges 1 likely,  Besides thls,
in order to meet the losses of the Kiri-
buru project the Government  bas
also gilven them some rellef, Some
subsidy Is being glven to them, The losses
of Kiriburu are on account *of the forelgn
exchange that we are carning ftom (his miog,
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They have earned valuable foreign exchange
of more than Rs. 34 crores up to the end
of 68-69 while the losses in spite of meeting
all these heavy charges have bcen to the
tune of Rs. 5.50 crores, However, on account
of the long lead of the Kiriburu iron ore
project. they have not been able to remedy
the situation in spite of their best efforts,

As to the development of Andaman and
Nicobar Islands, the Central Government
is committed to the development of Anda-
man and Nicobar, The amount of Plan
expenditure on Andaman and Nicobar
is increasing. While the all-India average
per capita expenditure on plan is Rs. 97,
it is Rs. 1,001 in the case of Andaman and
Nicobar. All care s buing taken to sce
that the Andaman and Nicobar develop-
menn comes about and this is being under-
taken.

In this connection Shri Supakar also
ralsed the qnestion of wvesscls which go to
these islands and the question of the Ship-
ping Corporation of India. It has been
declded that in future both the Corpora-
tion's as well as the passenger ves:els golng
to Andaman and Nicobar 1slands would be
transferred 1o Shipping Corporation,  Any
further development in this dircction will be
under that,

SHRI NARENDRA SINGH MAHIDA
(Anand) : Will that not affect the profits
of the Shipping Corporation? They are
making a profit of 23 per cent.  This liabi-
Mty of running the Andaman service will
result in a loss and that will affect their
profits, You will be puttlng them to a loss.
You should subsidise that,

SHRI SRADHAKAR
That was my suggestion also,

SUPAKAR :

SHRI P.C. SETHI : They should take
take it up with the respective Depariment
of the Government, We will ree what can

- be done.

Mr. S, Kandappan made a point about
the Development of the atomic energy plant
there, about the development of Kalpakkam
plant, As far as that is concerned, the
civil works on reagter and turbine bulldings,
power houyse and service bujldings, etg,
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have been reaching an advanced stege during
1970-71 and all efforts are being made for
the procurement of machinery and equip-
ment, both indigeneous and imported. This
is also In progress, We are hopeful that as
far the development of the Kalpakkam ato-
mic power plaht I8 concerned, the hon,
Member Shrl S, Kandappan, should have
no fear,

SHRI S. KANDAPPAN: My point
was with reference to the second stage of
the plant, The Tamil Nadu Government
has also represenied that the envisaged pro-
duction may not be adequate to meet the
demand at that stage, I wanted to know
whether the Government will go ahead with
the second stage also, whether they are
planning for that from now onwards,

SHRI P.C. SETHI: At the present
moment, I do not have information about
further expension. But the logic demands
that unless the first stage is complete, the
question of expanslon should not the
worry the hon.Member. It will depend up
on the resources, the agreement of the plann-
ing Commission and various other things,
At the moment, Ido not have further infor-
mation on this polnt.

SHRI S. KANDAPPAN : What about
the air-service connecting Port Blair with
Madras T Have you any proposal 7 There
is a cut motion given by Mr, Nambiar,

SHRI 58. KOTHARI i What about
the points raised by me ? Do you propose
to reply to my points 7

SHRI PC, SETHI : 1 have referred
to some of the points when you were not
here. You can sce the proceeding tomorrow
morning. | will cover some more points
which the hon, Member has raised,

The hon. Member, Shrl D.S, Patil,
ralsed the question of teleph tions
not being available to some of the important
persons in Bombay, I will pass on this
information to the Minister in-charge of
Posts and Telegraphs Departmert,

Agaio the hon, Member, Shri D.S, Patil
mentioned abowt the Food Corporatien, The
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losses of the Food Corporation are on account
of the fact that they have the issue price
and they have the purchase price both of
which are fixed by Government and the
fssue price In lower than the economic cost,
The Government has fixed the procurement
price at Rs. 76 as far as indigenous wheat
is concerned, The {ssue price which Is
inclusive of incidentals, round about Rs, 78,
is the weighted average cost of the improted
wheat which s of Inferior quality and that of
the highest quality of wheat which is availa-
ble here, Therefore, in between these two
prices, the losses are much more and, as we
proceed towards the time when the import
of the food grains will get further reduced
then the subsidy for the losses will be fur-
ther made up by the Governmznt. The
losses of the Food Corparation do not re-
flect that the Fool Corporatlon is not doing
w:ll or they are nol serving the country
proparly.  If there is any misapprehension
in thc minds of ths hon, M:mb:rs that the
Food Corporatioa is not managing 1ts affairs
well, then that is incorrect, The mounting
of th: losses is on account of the fact that
the issue price fixed by Governm:nt Is lowsr
than the ecoaomlc cost.

Then Mr. Knthari has meatloaed abut
certain exp:zns:s  going up in som: of the
Mioistries, As far as the risz in expznses
in the Hoym: Ministry Is conzernel, my
colleaguz, Mt. Shukla, has already explalnzd

the point on what account the rise in
exp:nilture has taken place.
16 hrs. ’

Mr, Kotharl m:ntioned that the noa-
dev:lopmeatal expaaditure as compired to
the developm:atal exp:nliture it griog up.
Our conmitmeats on account of interest are
also mounting up., That 1s oae of the
reasons. Another reason for the Increase in
the non-developmsntal expenditure s on
account of the D:fence exp:nditure whizh is
golng up. If you take out both these thing:
and grants to states (New plan), [ think
the non-developmental exp:nditure is not
much. It was aboat 45% in 1960 —61,
We hop: that as far as the current year is
conceraed, it would bz 39% I would only
like to say that all po:lbie efforts are b:Ing
made to reduc: thy noa-davelrp nantal
expeaditure wherever it can bs done, -

:

Similarly. after Mr. Kotharl, Shrimat

Ila Palchoudhurl has mentioned about the
pensioners’ case, 1 would like to point out
to here that as far as the next year budget
proposals are concerned, it s only the past
ad hoc increases that should be taken into
account. But now a decision has been
taken and it has been announced in the
Budget Proposals that every persioner would
get at least Rs, 40 per month and from this
point of view looking to thls figure where
sometime they were drawing a pension of
Rs. Tor 8 or 10 or 15, we have increased
it to Rs, 40 per month. We would
certalnly like 1o glve them further facllitios
but the overall requirements of the State and
the availability of resources should be taken
into consideration, Those persons who are
gotting less than Rs, 40, they will now
get a2 minimum pension of Rs. 40. whatever
ad [ioc inereases was given, that was given,
that was glven up to Rs, 200. Shrimat
Ila Palchoudhuri also mentioned about the
Border Roads Development. I would like to
point ut that every care is taken to see that
wharever necessary for defence and other
purposes roads are being devecloped and this
amount is being spent, If she has any
particular barder road In view which has
not bzen taken care of, [ would requsst her
to take it up with th2 Minister concerned
or If she passes that informution to me, I
will take it up with the Minister,

Mr, Gopalan raised certaln issues about
Hom2 Ministry and my colleague has
already replied to them,

Shri Meetha Ll M::na has particularly
ralsed th: questian about the gold that was
caught at Rohtak Roud, [ would like to
point ont that as far as the gold caught at
Rohtak Road oa 14370 is concernel, the
culprits  were apprehend:d and handed
over to the Pollce, Naturally  the
Pylice are deuling with them. But when
waz polnted out that the gold may either
be smuggled gold, or even otherwise
possession of primary gold itscif is a crime,
unds=r the Gold control Act and, therefore,
this gold case has to bz dealt with by the
Customs authorities, the mtter went to the
court and the couct, ...([nterruptions). As
far as the court {3 coocerned, they have
handsd over ths matter to the Custons
aunthoritles, Now the gold has also been
haanded over to ths Custons auhorities on
20.3.70, Therefore, all this looss talk that
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such and such Minister or the Chief
Minister or their relatlve is concerned is
absolutely wrong, We should (hank the
Haryana Police for apprehending the
culprits. Ultlmately as this gold case has
gone to the Customs authorliies there is
oo polnt of any person being shielded
whether In the high or low posiiion.

Shri Meena also raised certain questions
about the relief works particularly in the
District of Sawal Madhopur, The posi-
tion with regard to relief works Is that
after making an assessment by the central
team which goes to various spots, we glve
over the entire amount to the State Govern-
ment and as far as the disbursement and
expenditure of this amount is concerned, it
i{s Primarily the responsibility of the State
Govenrnmet, Therefore, 1 would urge Mr,
Meeopa that if there are any particular requi-
rements of the area which he represents he
should take up the matter with the State
Government, The hon. Member raised the
polnt with regard to income-tax work and
said that particularly in the Hindi States this
work should be done in the Hindi language.
We have already issed instructlons as far as
Income-tax Department Is concerned that
as far as possible they should try to adopt
the Hindl media particulariy in these Hindi
Siates. We would also bring this point
to the notice of the Reserve Bank so that
they may take it up with the concerned
banks in the Hindl Siates.

Then, the hon. Member, Shri Shiva
Chandra Jha referred to Demand No. 25.
I would like to point out to him and to the
House that It was urged in this House and
also in the other House that Government
should look Into the case of black-money
and that Government should appoint an
expert committee, It was on account of
the wishes of this House that an expert com-
mittee headed by Mr. Wanchoo was appoin-
ted, Now, this committee cannot its work
without having some money provided for its
work. And, therefore, in Demand No, 25
we have provided some money for that.
Providing some money for the work of the
commitice daes not necessarily mean that
for catching evaders of income-tax we are
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spending 80 much money, How can the com=
mittee work unless it is provided with some
staff, some building and furniture ? Also
emoluments for the staff have to be paild and
they will have to undertake travels, they
may have to issue Memoranda, Question-
naire and all that, And therefore this
money hes been provided for that purpose.
And, therefore, his contention s not
correct,

About the wvaluation cell, Shri Shiva
Chandra Jha pointed out certaln matters,
We had appointed certified valuers for the
valuation of the property in the varlous
places but a declsion Is already taken and
we have placed certain officials in position
who would work as wvaluation cell of the
Department and this will be a sort of check
and counter-check on the valuation done by
these people and they have already examined
about 800 cases, I am glad to announce
that after examinatlon of these 800 cases
they have come to the conclusion that In
many cases valuation done by the autho-
rised or certified valuers was not correct and
to that extent there will be a counter-check
as far as the valuation is concerned,

st TrtaaTe mEst ¢ WY @F AT
Tar § IuF garfas At T qg g
W FqTg O A IR N Mg A
FQ |

SHRI P. C, SETHI : Mr. Shastrl has
ralsed the point about the upgrading of
citles, As far as upgrading of cities Is
concerncd we did appoint a Committes to
go into this matter but after the receipt of
the Committee’s report, we had a flood of
representations from varlous other cities
who sald that the cases of those clties
should also be taken up and therefore the
matter had to be kept In suspense, We
shall again have a look at this matter,
M. Shastrl also raised this polnt about

some p being o« d with the
smuggling business. I would like o point
this out...

SHRI J. M. BISWAS: Not some
persons ; the name of Mr. S. K, Patil was
mentioned categorically, that he was con-
nected with some smugglers, What about
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holding an enquiry in regard to that matter?
We want a specific reply.

MR, CHAIRMAN 1 Let the Hon.

Minister conclude his speech,

SHRI P.C. SETHI: I would like to
point cut that we have promised that If
prcper information is supplied to us we will
go into the matter and we shall be thank-
ful to the Hon, Members if they could
supply us the information,

sit wy forwd : s aFErA A B
HITHT AAFE N &Y §

sl AT Aren : ofzge Y,
Y uHo Fo qifee & T F &g 74T 9T,
‘g Jra g 911 AT TEY TGS )
qwfed ag gid g &) 9w a5y &

SHRI P.C. SETHI : We shall certainly
make all enquiries if called for and If in-
formation is supplied to us, So far as
the expenditure and other points are con-
cerned, 1 have explained the position, He
also raised the point about Privy Purses.
Government's intention is already knowa to
this House and to the other House.
But, Sir, unless a decislon is taken and {s
given an active shape, legally or otherwise
how is It possible till such time that we
shou'd not draw the funds which are being
provided to them? Therefore, there is
nothing wrong in drawing any sums which
are being given to them. ([nterruption).
We are passing the Supplementary D d
for 1969-70,

Shrl Onkarlal Bora has raised a point
about the Rajasthan Canal and other
developmeatal programmes as also tourism
and other things, I would like to point
out now that this is oanly a supplimentary
demand and this Is not a comprehensive
budget where the ealire programme is
considered. Wherever extra money has
been spent, to that extent we have come
to this honourable House for {its sanction
and therefore, there s no question that the
Rajasthan Canal which is not mentioned
here Is not receiving the proper attention of

the governments both of Rajasthan as well
as of the Central Government,

Shri Kunte has ralsed a point as far as
expansion of Ukal area is concerned. This
can be done only after due examination
of the case, Therefore it would be very
difficult to promise that that particular
arca would be taken for Ukal cultivation.
However If he submits any proposal, I
would certainly get that examined and If it
Is found feasible that would be grven due
consideration-otherwise not.

As far as the sum of Rs. 275 crores is
concerned, I have already explained the
position,  Shrl Randhir singh ralsed certain
points with regard to the pension of the
widows-the family members of the jawans,
I would earnestlyrequest him to give his
information to me which I would pass on
to the Defence Ministry and then I shall
take up that matter with them,

As far as wealth tax In town and villages
Is coocerned. [ think the hon, Member is
under @& certain misapprehension, The
wealth tax Is levied on joint Hindu Famlly
over Rs, 2 lakhs. As far as wealth tax on
the agricultural land is concerned, the limit
for Rs. 1§ lakhs over in the inilial exemp-
tion. So far as the limit of Rs. 3} lukhs
of wealth tax on the joint Hindu Family is
concerned, it is not correct to say that the
wealth tax s levied on this amount. What
the hon, Member has got in mind is about
the caplial gains tax over the property
valued at Rs, 5 lakhs and oot the wealth
tax.

SHRI J M. BISWAS : He was not very
serious.

SHRI P,C. SETHI : The hon, Member
Shri Kunte has raised a poiot with regard
to the break-up. 1 would like to make it
further clear, That is the provislon made
here is so for Rs. 100 crores, The total
including loans and grants comes 0 about
Rs, 125 crores. The total release made
was Rs. 93 crores so far (including assistance
released ay arrears) Rs, 78 crores as loans
and Rs. 20 crores as grants—and the rest
will be relcased by 3lst March, 1970,
Therefore, the total provisidh relates to the



21 D.G.S. (Gen.), 1969-70
[Shri P, C. Sethi]

amount that has to be disbursed to the
varfous States till 31st March, 1970,

SHRI DATTATRAYA KUNTE: By
now the details must be available.

SHRI P.C. SETHI : Whaatever major
portions of d:tails that are available with
me I have given, The rest of the amount
has to be distributed to the respective States.
Therefore, if there Is any shortage in the
amount, that would be taken care of as this
Is upto 31st March, 1970 that I am asking
for the vote of the House.

1 think T have grled to cover all the
points ralsed by the hon. Members and I
have nothing more to add.

oft 7y ford : warafs wdrea, @w
TR WA w1 917 417 {9 w40 A
¥ @iz tfaogs fas aa@ar 1 99 q¢

AT gug FAM | qG AIAT TAT TS
FLF I

MR. CHAIRMAN : I shall now put
all the cut motions to vote.

All the cut motions were put and
negatived.

MR. CHAIRMAN 1 The question Is

“That the respective Supplementary
sums not exceeding the amouts shown
In the third column of the order
paper be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 3Ist day of March, 1970,
in respect of the following demands
entered in the second column thereof:
Demand Nos, 5. 16, [9 to 21, 23 to
26 29, 33, 34, 37, 40, 42 to 44. 46, 47,
49 to 54, 59, 62, 64, 66, 75,77, 78,
83, 87,90, 93, 103, 103, 112, 114,
119 to 121, 124 to 126, 129. 132 and
134",

The motion was adopted.
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st orzw fagrt Wiy (FaTmge):
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16.16 hrs.
APPROPRIATION BILL 1970,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1969-
70.

MR, CHAIRMAN : The question s :
“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certaln further sums
from and out of the Consolidated
Fund of India for the services of the
financlal year 1969.70",

The motion was adopted,

SHRI P. C. SETHI : I introduce the
Bill.

#pyblished In Gazette of Indla Extraodloary,

Part 1l section 2, dated 25.3.70.

flateroduced/moved with the recommendation of the President,



